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natal care. I respectfully submit, together 
with the additional provision for Jeatlh, 
education and other social sectors, the 
Budget certainly will strengthen the bias 
in favour of the poor. 

Also I would say that as regards 
agriculture, the totality of the Economic 
Policy that we have pursued is to 
strengthen our agriculture. I think, Shri 
Dalmia mentioned about the negative 
subsidisation of agriculture. But, what is 
the cause of this negative subsidisation? 
The negative subsidisation of agriculture 
in this country is mostly because we have 
given excessive protection to industry. 
We arc gradually reducing that level of 
protection for industry. We are doing so 
at a pace which will not hust the 
industrial growth, out we are reducing it. 
From about 300% level of duties we have 
brought them to a maximum of 50%. 
This process certainly reduces the anti- 
agriculture bias built into the previous 
policy of import substitution. 

Simultaneously, in the last few years, 
we have given remunerative prices which 
cover more than the increase in cost on 
account of fertilizers and other things. 
And the proof is there in terms of the 
fact that today the public sector 
procurement agencies arc able to mop up 
nearly 90% of the market surplus. That 
itself is an indication that our farmers 
find these prices far more remunerative 
than ever before. Our Government is 
committed to taking all possible steps to 
improve the conditions of agriculture and 
to increase our agricultural productivity. 
It is because of that some concern was 
expressed both in this House and outside 
that agricultural investment is not 
increasing fast enough. That is why I 
came up with this proposal of a special 
fund in NABARD to accelerate the 
completion of vital irrigation projects, 
small and medium projects, watershed 
development, soil conservation and 
programme of dealing with environmental 
degradation in the rural areas. 

Similarly, programmes of strengthening 
the village and cottage industries through 
a consortium of lending of Rs. 1,000 
crores; additional provisions for 
handloom workers to borrow from the 
commercial banks all these facilities are 
designed to strengthen the anti poverty, 
the pro-poor bias of our economic 
policies. With these words, I conclude by 
requesting this House to endorse the 
Budget proposals that are before the 
House. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Thank you. Now, 
we will take up the Finance Bill. Mr. 
Minister, you have to move the Finance 
Bill. 

THE FINANCE BILL, 1995 

THE MINISTER OF FINANCE 
(SHRI MANMOHAN SINGH): Sir, I 
beg to move: 

"That the Bill to give effect to 
the financial proposals of the 
Central Government for the 
financial year 1995-96 be taken into 
consideration and returned." 

Sir, while presenting the Budget on 
15th March, 1995, I had explained the 
salient features of the proposals contain 
in the Finance Bill. 

I feel gratified by the amount of 
interest, discussion and debate that the 
Budget has generated. Hon'ble Members 
from both the Houses have made useful 
suggestions. Many suggestions have also 
been received from members of the 
public trade unions, chambers of 
commerce, professional bodies and 
voluntary organisations, I would like to 
assure the Hon'ble Members that we 
have very carefully considered all the 
points which have been made. On the 
basis of the discussion we have had on 
these suggestions, certain amendments to 
the Finance Bill were moved in the Lok 
Sabha. These have been accepted and 
incorporated in the Bill as passed by the 
Lok Sabha. I seek the indulgence of the 
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Hon'ble   Members   to   explain    these 
amendments. 

In my Budget speech on 15th March, 
1995, I had proposed a five-year tax 
holiday for the development of transport 
infrastructure. Under the proposed 
scheme, the five-year period is counted 
from the year in which the infrastructure 
facility becomes operational. I now 
propose to allow entrepreneurs to choose 
the initial year from which they can avail 
of the tax holiday within a span of the 
first twelve years of operation. 

In order to widen the tax base, the 
Finance Bill contained a proposal for 
deduction of tax at source, at the rate of 
ten per cent of the payments made by 
persons other than individuls and Hindu 
undivided families by way of fees for 
professional and technical .services. I 
propose to reduce this rate from ten per 
cent to five per cent. 

In the Finance Bill, I had proposed to 
enlarge the ambit of deduction of tax at 
source by including payments made by 
persons other than individuals and Hindu 
undivided families in pursuance of 
contracts for advertising, broadcasting 
and telecasting transport and catering. 
The proposed tax deduction is at the rate 
of two per cent of gross receipts. I 
propose to reduce this deduction from 
two per cent to one per cent of gross 
receipts in the case of advertising 
agencies. 

The Finance Bill provides that items of 
plant and machinery costing less than Rs. 
5000 will, henceforth, form part of a 
block of assets and be allowed 
depreciation at the rate specified in the 
income-tax Rules. I have received 
representation from professional bodies 
stating that this amendment will be harsh 
an them became books purchased for 
professional purposes will no longer be 
allowed full deduction in the year of the 
purchase. In deference to their wishes, I 
propose to allow 100 per cent 
depreciation of cost of books purchased 
or professional purposes in the year of 

purchase. Necessary amendment will be 
made in the Income-tax Rules. 

In regard to indirect taxes I have 
already taken action in such cases 
wherever immediate relief was warranted. 
I would like to briefly mention the 
changes which have already been made. 

In the budget proposal for 1995-96, 
additional excise duty in lieu of sales tax 
was imposed on cotton hosiery. Agreeing 
with many Honourable Members of both 
the Houses who requested for restoration 
of the exemption from additional excise 
duty, I have restored the exemption on 
cotton hosiery. 

I had made a provision that the 
exemption from additional excise duty on 
certain textile processes like calendering, 
stentering etc. will not apply if the 
factory has got facilities for bleaching, 
printing or dyeing. It was brought to my 
notice that these provisions had created 
certain practical problems for the 
industry. I have since restored the 
exemption from additional excise duty as 
was prevailing before the presentation of 
budget for 1995-96. 

Sir, In the original budget proposal, I 
had imposed a uniform excise duty of 
20% on all branded miscellaneous edible 
preparations. It was represented to me 
that this would affect even the 
sweetmeats and snack manufacturers, 
which was certainly not my intention. I 
have consequently fully exempted 
sweetmeats and snacks from payment of 
excise duty. 

I have also reduced the import duty on 
a number of inputs used for the 
manufacture of gas discharge tubes 
thermistors to 15%. In order to 
encourage the growth of domestic printed 
circuit board industry, import duty on 
inputs for copper clad laminates for 
printed circuit boards varying from 40% 
to 50% has also been reduced to 15%. 

As an anti-evasion measure, I have 
proposed a minimum excise duty of Rs. 
11.50 per kg on fibre or filament waste. I 
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now propose that these rates would apply 
only to manufacturers of fibre and 
filament yarns from basic stages. In 
respect of waste generated by 
independent spining or weaving units, I 
propose to fix a uniform basic duty of 
20% advalorem for all types of wastes. 

Copper sulphate is used as pesticide in 
coffee, cardamom, pepper and cocoa 
plantations. Several hon. Members from 
Kerala have represented to me on the 
subject. Acceding to their requests, I 
propose to reduce' the excise duty on 
copper sulphate from 20% to 10%. 

I also propose to fully exempt from 
basic excise duty braids, ornamental 
trimmings, etc., not subjected to any 
process and rubberised fabrics. 

In the budget, had reduced the excise 
duty on China and porcelain ware to 
15%. I am now proposing to reduce 
excise duty on kitchenware, tableware 
etc. made of glass also to 15%. 

I am proposing to add 3% more life 
saving drugs in the list of drugs fully 
exempted from payment of import duty 
and to fully exempted from payment of 
import duty and to fully exempt from 
import duty a number of items of medical 
equipment which arc used in dentistry 
and for treatment of diseases of car or 
throat. 

Sir, Manufacturers of pressure cookers 
have represented that the prices of 
aluminium circles are unduly high. As a 
measure of relief, I am proposing to 
reduce import duty on wrought 
aluminium products including aluminium 
circles from 40% to 25%. 

To help the printing industry, I had 
reduced import duty on paper and paper 
board from 65% to 40% in the original 
budget proposals for 1995-96. However, I 
understand that because of steep increase 
in international prices of paper even this 
level of duty reduction is not adequate. I, 
therefore, propose to reduce the import 
duty on paper and paperboard from 40% 
to 20%. 

To help in proper storage of foodgrains 
and reduce losses thereof. I am proposing 
to reduce import duty on agricultural 
silos to 25%, which is the same as the 
general rate of duty on capital goods for 
industry. 

Button cells arc used in electronic 
watches and cameras and arc often 
smuggled. I am proposing to reduce the 
import duty on button cells from 50% to 
25%. 

In my original budget proposals, 
import duty on black and white picture 
tubes was reduced from 30% to 25%. I 
am now proposing to reduce the import 
duty on glass parts and shells of picture 
tubes from 30% to 25%. 

Journal? and books printed on paper 
are fully exempted from customs duty, 
but if they come in the form of computer 
readable media, such as CD. ROM and 
floppy diskettes, the duty rate is 50%. I 
propose to reduce the import duty on 
CD. ROM and floppy diskettes to 25%. 

Several Honourable Members have 
brought to my notice that by reducing the 
import duty on carbon black to 50% and 
having a duty of 40% on its raw material, 
carbon black feedstock, the differential 
between the duties has been reduced. I, 
therefore, propose to restore the pre- 
budget level of import duty of 30% on 
carbon black feedstock instead of 40% as 
proposed in the budget. On napthalene, 
also a raw material, the pre-budget level 
of 30% is being restored. 

I have also proposed certain 
amendments to the Finance Bill seeking 
to make some changes in the excise and 
customs tariff. These amendments are 
generally of technical nature and have no 
revenue significance. 

The exemption notifications relating to 
the above changes in indirect taxation 
will be laid on the table of the House in 
due course. 

I hope Honourable Members will agree 
that with the changes now proposed to be 
made, the  tax changes in the Budget 
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achieve the objective of giving a boost to 
the economy, while avoiding any burden 
on the common man, and indeed 
providing relief in some critical areas. Sir, 
I trust that this Bill, as passed by the Lok 
Sabha, will receive the unanimous 
support of this Hosue. 

Sir, I move. 
The question was proposed. 
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"139A.(1) Every person;— 

(ii) carrying on any business or 
profession whose total sales, 
turnover or gross receipts are or 
is likely to exceed fifty thousand 
rupees, in any previous year." 
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SHRI        V.        NARAYANASAMY 
(Pondicherry): Mr. Vice-Chairman, Sir, 
thank you for giving me this opportunity 
to speak on the Finance Bill, 1995. Sir, I 
support the Bill. The hon. Finance 
Minister, while moving the Bill, has given 
concessions to most of the consumer 
items, as referred to by him, while 
making his regular tax proposals which 
have been placed on the Table of the 
House. 

There was a large-scale demand from 
the service sector, especially from the 
Government employees, which has been 
the consistent demand from their side. It 
was also raised by the trade unions when 
they met the hon. Finance Minister and 
other Government officials with regard to 
the tax proposals. He had given certain 
concessions. They expected a little more. 
I quite agree with the policy of the 
Government to widen the tax net. The 
Government, as a result, will be able to 
get more revenue for the purpose of 
spending more money on developmental 
activities. One thing, which the hon. 
Minister must concede when he speaks in 
the House, is that the Government 
servants, who are the salaried class, who 
have no hidden income, are being taxed 
and the tax is being deducted from their 
salary. But there arc various other areas 
where tax evasion is very large, whether 
it is industry, business, exports, etc. To 
my   surprise   I   find   that   the   officers, 
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whether they are the Income-tax officers 
or the Customs and Excise officers, are 
not concentrating in that area. I find that 
the hon. Finance Minister is taxing the 
Government servants alone and he is 
taxing them much more than the other 
people who are evading tax throughout 
their life. Therefore, while enlarging the 
tax net you should concentrate on the 
areas where there is tax evasion so that 
you will be able to mop up more 
revenue. Earlier there were raids on the 
industrial houses, on the business houses 
and also on the people who are 
exporting. Today a large amount of black 
money is being generated in important 
citites like Bomaby, Delhi, Calcutta and 
Madras. I would like to tell the hon. 
Minister that he should unearth the black 
money as far as possible. You can use 
this money for the purpose of developing 
the country as a whole. You have 
brought several schemes. I would like to 
say that you have succeeded only to a 
certain extent. You have got certain 
attractive schemes for the NRIs and for 
the people who have got a lot of black 
money. You had got a scheme for the 
purpose of unearthing gold. That was 
successful. But I am surprised to find that 
the Finance Minister could not succeed in 
unearthing the black money even to the 
extent of 15% to 20%. That is one of the 
reasons why the Government is not able 
to achieve the objective of the planning 
process, whatever schemes it brings in, 
whatever developmental activites it 
undertakes. Therefore, I would like to 
know from the Finance Minister what the 
action which you are taking for the 
purpose of minimising tax evasion, is. I 
dont't say you will be able to fully root 
out tax evasion. What steps are you going 
to take to gear up the machinery to 
minimise the tax evasion? I would like to 
know whether you have got any 
innovative schemes, other than the 
schemes which have been implemented 
by you earlier in which you have partially 
succeeded. What are you going to do? 

For the last four years, we are very 
glad that under the leadership of Prime 

Minister, Shri Narasimha Rao, we have 
been able to improve the economy of our 
country in all sectors. As regards the 
balance of payments, we are in a better 
position. We are able to pay back the 
loan well in advance. We have made so 
many achievements. But one area to 
which he has not paid full attention, but 
in which he has partially succeeded, is 
regional imbalance, whether it is the 
Eastern region, whether it is the North- 
Eastern Region from where the hon. 
Finance Minister comes, or whether it is 
the Southern Region. I am talking about 
the regional imbalances. I can see 
regional imbalances in spite of the 
concessions that you have given. In some 
areas, especially in the North-Eastem 
States, no development has taken place. 
This is especially so in the case of Orissa. 
The same is the case with Tamil Nadu 
and other Southern States. People go to 
Haryana, Bombay, Delhi and Calcutta. 

SHRI JAGESH DESAI 
(Maharashtra): I don't want them to 
come to Bomay. They are creating 
problems for us. 

SHRI V. NARAYANASAMY: But 
they are going there. They are attracted 
by these cities. That is why I am talking 
about regional imbalance. Now, coming 
to the areas where tribals live like 
Madhya Pradesh or Rajasthan, even 
these areas are not well developed. 
Orissa is a very primitive State. In spite 
of the incentives given, the regional 
imbalance remains. This is one area on 
which the hon. Finance Minister needs to 
concentrate. Mr. Jagmohan referred to 
the large-scale migration of people to the 
cities. He referred to the slum areas and 
the Government's failure to provide 
electicity and water. The root cause for 
all this is regional imbalance. In the areas 
where you are not concentrating, 
employment opportunities are not 
available to the people and they migrate 
to big cities. In the cities they migrate to, 
the infrastructure that is available there is 
not  able to cope  with this  additional 
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burden.        The        concerned        State 
Government has to bear this  additional 
burden.  The State Government has to 
provide the basic amenities to the people 
who migrate to their State. The Finance 
Minister should give more concessions to 
the backward States. He has to see that 
industries are set up in these States. In 
this connection, I would like to know 
what the Finance Minister plans to do. 
Some  proposals  were   mooted   by  the 
Members     from     the     North-Eastem 
Region. I welcomed it.' I have found that 
industrial  development  is very slow in 
these regions. Hardly about three to four 
per cent industrial development has taken 
place there. The Members have said that 
once they are industrially developed, they 
would like to have a wide network so as 
to cover the neighbouring countries like 
Bangladesh,    Myanmar    and    Vietnam. 
These countries are nearer to them. A lot 
of goods are smuggled out of the country 
from here. It is not going out legally and 
we are not able to control it as it is on 
the border. Therefore, I would like to 
know from the Finance Minister what he 
proposes to do to remove this regional 
imbalance.   Because   of   migration,   the 
concerned  State  Governments are  not 
able to cope with the influx of people and 
the   burden   it   puts   on   the   existing 
infrastructure.     The     whole     planning 
process gets paralysed because of this. 
Sir,       I       had       made       three-four 
demands   regarding   my   State   to   the 
Finance Minister. He said that he would 
consider them favourably. I would like 
to   draw  the   attention   of  this  august 
House to this problem. It is regarding the 
production of shampoo. More than 30 to 
40,000 people are involved in it. It is a 
cottage industry. These people are not in 
a position to market their produce be- 
cause they are facing competition from 
the multinationals. You are imposing Ex- 
cise duty on them. They are not able to 
bear the advertisement cost. The industry 
is run by a single man with a capital of 
Rs. 10 lakhs. They are not able to market 
their produce because the multinationals 
have come into the market in a big way. 

What is happening? The multinationals 
are selling it in pouches at Rs. 1.50. But 
these people are selling it at Re. 1.00. 
They were passing on the excise duty 
concession to the conusmer. The hon. 
Finance Minister has kindly considered 
the issue and extended the concession 
because the Government's policy is to see 
that the consumer gets the. benefit of 
excise duty concession. The concession 
should be passed on to the consumer. 
Simply because one or two industries 
misused the concession, you should not 
withdraw it lock, stock and barrel. All 
the small industries have to be given the 
excise duty concession. Because of the 
withdrawal, more than 600 small indus- 
tries were closed down. It is giving em- 
ployment to the rural women. It is giving 
employment to the uneducated rural 
youth in the rural areas. I, therefore, 
request the hon. Finance Minister to 
reconsider this and help the small indus- 
tries which are providing employment to 
the rural people. I have also submitted a 
representation to the hon. Finance Minis- 
ter and he was kind enough...(interrup- 
tions)... 

SHRI JAGESH DESAI: Are there any 
slabs? 

SHRI V. NARAYANSAMY: Yes, By 
a slab system, they are collecting the 
taxes. 

I have told the hon. Finance Minister 
about the cottage industry which is man- 
ufacturing cleaning powder engaging the 
rural womenfolk alone. He considered 
the matter and said that excise duty 
would not be imposed on those industries 
which do not use power, which are 
labour-intensive. For some items, this 
concession is given. But for cleaning pow- 
der, this concession is not given. I ver- 
ified this from those people because the 
multinationals are selling it at Rs. 45/- a 
kilogram and these people are selling it at 
Rs. 19 or Rs. 20 a kilogram. It is used by 
housewives for cleaning utensils, for 
household purposes. When the Financ 
Minister extended a general concession to 
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those industries which are not using pow- 
er and which are labour-intensive, these 
industries should also be given the excise 
duty concession. I verified it and found 
that these industries were not being given 
the concession. I want the hon. Finance 
Minister to reconsider this aspect. 

Shri Raghavji was referring to corrup- 
tion in the Department of Excise and 
Customs. I would like to give a small 
example regarding your proposal to tax 
fish exports. The proposal is that for fish 
which is between 200 grams and 300 
grams, there is no duty. You have im- 
posed the duty only on those fishes which 
are more than 300 grams. Duty has to be 
paid on those fishes. If the fish is below 
300 grams, no duty need be paid. But the 
fisherman who goes for fishing cannot 
find out whether a fish is 200 grams and 
300 grams and whether fishes between 
200 grams and 300 grams are available. It 
is very difficult for him. It leads to 
corruption. Your officers will have to 
consider this and collect the duty and 
allow the exports. These are very tardy 
provisions and you cannot implement 
them in right earnest. These are the areas 
which the hon. Finance Minister should 
consider. 

In the Finance Bill, you have given a 
lot of concessions for industrial develop- 
ment, business and exports. Through 
such measures, you have strengthened 
the economy of the country. But you 
have also to concentrate on those small 
industries which are rural-based and 
which are providing employment oppor- 
tunities to the rural people and help 
those industries. By certain small conces- 
sions, there will be more employment in 
the rural areas. I welcome your Budget 
proposals. You are doing it in right 
earnest, for the purpose of developing 
this country. I support your proposals. 
But you should consider the various rep- 
resentations given by the Members of 
Parliament favourably and help them. 
These are the areas which you have to 
develop and help. 

Thank you, Sir. 

DR. BIPLAB DASGUPTA (West 
Bengal): Sir, first of all I offer my apolo- 
gy as my voice is chocked. But that is not 
because of anything done to me by the 
Finance Minister. 

SHRI JAGDISH PRASAD MATHUR 
(Uttar Pradesh): Your joke is choked. 

DR. BIPLAB DASGUPTA: Even the 
joke is choked. But that will not subdue 
my opposition to the Finance Minister. 

Now, our Finance Minister has been 
very concerned about reducing the fiscal 
deficit. There are two ways of reducing 
the deficit. One is by cutting down the 
expenditure. The other is by increasing 
the income. But until now, I have been 
witnessing that our great Finance Minis- 
ter—he may not like my saying so—at 
the prompting, of the I.M.F., had been 
more concerned about cutting down the 
expenditure, mainly the expenditure of 
the Government, the investment of the 
Government. This has been the main 
thrust of our economic policy up to 
now—to cut down the Government ex- 
penditure and, on the receipts side, to 
rely on the disinvestment of public enter- 
prises. For example, this year, the Fi- 
nance Minister proposes to raise some- 
thing like Rs. 7,000/-crores by disinvest- 
ing a part of our public sector enter- 
prises. Now, I would like definitely to 
stress in this discussion—and more so 
because this on the Finance Bill—the 
question of raising resources, for develop- 
ment not by cutting down the expendi- 
ture, bat by raising the resources in 
various^fbrms. And, my feeling is that if 
our Finance Minister looks around, he 
can identify many, many sources of finan- 
ces which will make it absolutely un- 
necessary for him to seek foreign assist- 
ance, assistance from outside the country, 
because there are sufficient resources 
within the country to finance our 
economic development. In India, we have 
a paradox. The paradox is that on the 
one hand, we have a huge population and 
the vast majority of them are poor. But 
because our population is large, even a 
small fraction of our population is very 
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large in absolute terms. For instance, 6% 
of India's population is equal to the total 
population of the United Kingdom or the 
total population of France. Some of the 
biggest industrialised .countries of the 
world have a total population, which is 
around 6% of our population, which is 
why our economic policy has been geared 
to this 6% of the Indian population, 
because that gives an enormous market. 
The rest of the 94% has been ignored. 
So, the point that I am making is as to 
why our Government should not take this 
into account and really make the affluent 
sections pay for the economic develop- 
ment of the country, rather than cutting 
down on the public investment which 
hurts our health programmes, agricultural 
programmes or other programmes. Our 
Finance Minister should try to raise more 
of these resources from the very affluent 
sections of the population. Their propor- 
tion might be very small, but their 
number is very large, large enough to be 
comparable with the total population of 
countries like the United Kingdom or 
France. 
Here I find that until recently, the em- 
phasis was mainly on raising resources by 
way of indirect taxes, not by way of 
direct taxes. But everyone knows, and 
certainly the Finance Minister knows, I 
don't have to mention this to him, that in 
direct taxes promote inflation. Indirect 
taxes are inequitable, whereas direct tax- 
es can be used as anti-inflationary means. 
In spite of this, until recently, something 
like 20% of our tax income came from 
the direct taxes and the rest of the 80% 
came from the indirect taxes. Now, one 
achievement of Shri Manmohan Singh is 
that he has raised this figure from 20% of 
something around 29%. I appreciate this. 

SHRI V. NARAYANASAMY: For 
the first time in your life. 

DR. BIPLAB DASGUPTA: I always 
appreciate good things. After all, he is a 
fellow-economist. You should understand 
this. But, at the same time, I want to add 
that even this increase has largely been 
by way of cutting down of indirect taxes, 

not by way of raising direct taxes. It is 
not that he has made enough effort to 
raise the direct taxes, but by cutting 
down the indirect taxes. Now, even if you 
take this 29%, which is higher than what 
it was earlier—certainly a progress—it is 
lower than the proportion of tax income 
derived from direct taxes in some of the 
Western countries of the world. 

For instance, even in the United King- 
dom, the proportion is around 45%. In 
the United States it is around 50%. In 
most developed countries of the world 
the direct taxes are of such a high prop- 
ortion of the total tax income. And if it 
does not produce disincentive effect on 
industry, I dont't think why our propor- 
tion cannot be raised, say, at least up to 
40% within the next two or three yean. I 
would expect the Finance Minister to 
take action on this. 

Then, there are other sources of in- 
come and one of them is the black 
money. We have no proper estimates of 
the black money. There are all kinds of 
figures which go around and most of 
which are not scientifically justified. But, 
I understand that the Chief Economic 
Adviser of the Government, Dr. 
Acharya, made some estimates of black 
money long back. Leaving aside the stock 
of black money which is enormous, just 
take into account the flow of black 
money, how much of black money is 
generated every year. Many years back 
Dr. Acharya estimated that the amount 
of black money was something like 
Rs. 10,000 crores, but by now it must 
have risen to Rs. 30,000 crores, Rs. 
40,000 crores or may be up to Rs. 
100,000 crores. My point is this: From 
out of this Rs. 100,000 crores, why can- 
not you raise Rs. 10,000 crores by way of 
better surveillance, better operation of 
the police force? I think the Government 
rather than handling this as a question of 
black money, should treat it as a law and 
order issue, because it creates a parallel 
economy which distorts the economic 
priorities. That money goes into the real 
estate business, it goes into the cinema 
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and it goes into other unproductive ac- 
tivities. Why don't you make an attempt 
to ensure that this parallel economy does 
not grow and why is not sufficient sur- 
veillance shown by the Government? In- 
stead of doing that, the Government does 
just the opposite, i.e. it appease those 
with black money. 

Even before Shri Manmohan Singh, 
Vhen Shrimati Indira Gandhi was the 
Prime Minister, she introduced the bearer 
bonds. No question would be asked if 
you buy the bearer bonds with the 
money. Now, under Dr. Manmohan 
Singh we have got so many schemes and 
one of the schemes is that if you put your 
money in the National Housing Bank, 
then 40% is deducted and 60% is the 
clean money. You put the black money 
into the bank, the other 60% becomes 
completely clean. Apart from the morali- 
ty of this that you allow this man with 
black money to get away with this illegal 
act by simply doing this punya that some 
money would go for slums and all that, it 
cannot work because the man who is 
having black money, is also calculating. 
He thinks that if he can give 15% to 
hawala, another 10% to police to keep 
their mouth shut, then 25% is less than 
40%, why should he go to the National 
Housing Bank? So, that whole program- 
me flopped because the economics of that 
black money was not taken into account. 
 

Dr. Manmohan Singh also introduced 
an amnesty scheme. He declared anesty 
for anyone getting foreign remittances, 
no matter how much, within a certain 
period, no question will be asked about 
where he got the money from. What 
happened is this: Our Indian black 
money was transferred to foreign coun- 
tries by Way of hawala market. They got 
the commission of 15% or 20% and then 
that money came back to India. So, black 
money through hawala going to foreign 
countries and coming back to our country 
as clean, white money, and added to the 
foreign exchange reserves of Dr. Manmo- 
han Singh of which he is so proud. Out 
of that foreign exchange reserves, of 20 

million dollars, at least five million dol- 
lars have come through the amnesty. 
That is the scheme which worked, but 
worked for this particular reason. 

I think the gold bond scheme is a good 
scheme because it makes productive use 
of gold, but what I don't understand is 
this: If you look at the figures which have 
been given here, last year you got Rs. 
1,100 crores from gold bonds, but in the 
coming year your estimate is that it will 
come down to Rs. 65 crores only. From 
Rs. 1,100 crores it will come down to Rs. 
65  crores.  I want  to  know why it  is 
coming down. 

Now, the third area where you can 
have a lot of money would be an unpopu- 
lar one. Now that Dr. Manmohan Singh 
is in his populist mode, he will not use it, 
I know it. But, the option remains. In 
our country, for the last 25—30 yean or 
so there has been a green revolution. It 
has succeeded to a certain extent in 
increasing the food production. Now who 
has benefited from this? In one sense we 
all have benefited because we have be- 
come more self-sufficient in food produc- 
tion. But a lot of money has gone into 
the hands of the wealthy peasants, rich 
peasants in the country-side. They consti- 
tute may be 5% of the peasantry. But 
they have now concentrated in their 
hands a large amount of land, a large 
amount of money and a large amount of 
assets and all kinds of assets. I have 
never visited Dr. Manmohan Singh's vil- 
lage, but I have visited many village in 
Punjab and many villages in West Uttar 
Pradesh and other places. I see signs of 
opulence in the midst of stark poverty, 
islands of affluence. (Time-bell rings 
Please- give me some time, if you do not 
mind. 
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DR. BIPLAB DASGUPTA: Now, 
there are these islands of opulence in the 
middle of stark poverty in the country- 
side. The point I am making is this: 
Those people who have amassed a lot of 
money out of the green revolution, based 
on the subsidies given by- the Govern- 
ment, based on the bank credit given by 
the Government, based on other oppor- 
tunities they got from the Government, 
are not paying back to the country what 
they derived from it. They do not pay 
income-tax. This is a State-subject, I 
know. Maybe it is time to do something 
like what you have done in Panchayati 
Raj Bill — the 73rd or 74th Amendment. 
Why cannot the Government of India 
take initiative to have a Constitutional 
amendment like this making it compul- 
sory for the States to have income-tax on 
rural income? I am not talking about the 
poor peasantry and not even the middle 
level peasantry, I am talking of the very 
rich peasantry who are amassing a lot of 
fortune but not paying a single paisa of 
tax. Not only this; they also do not pay 
Wealth Tax. But Wealth Tax is not a 
State subject; it is a Central subject. It 
was under Dr. Manmohan Singh that this 
Wealth Tax was scrapped. Am I wrong? 
My point is that they have created all the 
assets — if you go to some houses, you 
will find three tractors, one big combine 
harvester, so many buffaloes, so many 
camels — but they do not pay either 
Income-tax or Wealth Tax. If this categ- 
ory of population was properly taxed, the 
Government could have generated a re- 
venue of Rs. 20,000 crores a year from 
that source alone. My question is, why 
that source has not been tapped. Then, 
Prof. Nicholas Koldor a long time back, 
recommended certain taxes. Now, these 
are the things which are mentioned in the 
book. What is the return from the Gift 
Tax, the Expenditure Tax, the Wealth 
Tax? Nothing. The question is to what 
extent the Government is serious about 
those taxes so that these sources can be 
tapped. The point I am making is this: It 
is possible for us to raise resources from 
within the country. There are so many 

different ways of raising resources. Un- 
fortunately, for political reasons, because 
they do not have sufficient political will, 
those sources have not been tapped. Just 
now, before we started discussing the 
Finance Bill, the question of external 
debt came while our hon. Minister was 
replying to the discussion on the budget. 
Now, certainly, he is aware of the seri- 
ousness of the problem. Ninety-two bil- 
lion dollars of external debt is very big 
which the future generation has to pay. 
Here we are being extravagant at the cost 
of the future generation. But, the point 
is, not only there is an external debt trap, 
but there is also an internal debt trap and 
taking internal debt trap alone we have. 
... (Interruptions)... 

DR. BIPLAB DASGUPTA: Another 
five minutes. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Your allotted time is 11 
minutes: Please conclude. 

 
I am giving my own time to you, Dr. 

Gupta. 
6 P.M. 
DR. BIPLAB DASGUPTA: Now, I 

am talking about the external debt. The 
foreign debt is 92 billion dollars. If you 
forget the foreign debt for the time being 
... (Interruptions) 

SHRI JAGESH DESAI: What about 
the assets of the nation? 

DR. BIPLAB DASGUPTA: I am 
coming to that. This debt of 92 billion 
dollars has to be paid to some time and if 
you do not repay then you will be in 
crisis. Now, what is the programme for 
repaying the debt? Until now I have not 
received any answer from the Minister as 
to what programme he has to repay this 
debt. There is no such programme. You 
are getting deeper and deeper into the 
trap. Our Minister has said that. 'Mexico' 
should not be repeated. Now, what the 
Mexican experience has in common with 
what is happening here. Mexico started 
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getting a lot of money from the rest of 
the world. The money came in and a lot 
of foreign exchange was brought there. 
Then the ECLAC came out with a re- 
port. They said that Argentina, Brazil, 
Mexico and some other countries were 
getting a lot of hot money but that 
money would not stay. They warned 
them. Despite this they fashioned their 
economy in a way as if that money was 
going to stay with them for ever. But, it 
did not stay and even led to a crisis. All 
that I am saying is this: Let the Minister 
not feel happy with 20 billion dollars of 
foreign exchange. As it happened with 
Mexico and some other countries of the 
world in the past, this money can be out 
within ten days, because this is not stable 
money. Stable foreign exchange reserve is 
what is created by export surplus. We do 
not have export surplus, That is the point 
that we have been making. There is a lot 
of dificit in the balance of trade. So, we 
have to do more exports than imports so 
that the export surplus could eventually 
pay the debt. There should be a target 
for it. But, I find that there is no such 
target for it. Sir, we have not only 
external debt but we have internal debt 
also. We have an internal debt of Rs. 
545200 crores which is almost equal to 
our national income. Our internal debt 
figure is also very frightening. Our Fi- 
nance Minister has said that he would 
bring down this debt. He is trying to do 
it. But the question is what will happen 
in future? What will happen to this inter- 
nal debt trap? I agree that borrowing is 
necessary, but if it continues like this 
then the economy will collapse. 

Sir, I would like to say something 
about the Centre-States relationship. This 
point has been raised by some of the 
friends and they mentioned regional im- 
balance and all that. But, I am saying 
something different. Sir, our Central 
Government is giving loans to the Stage 
Governments. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): You have already consumed 
five minutas. 

DR. BIPLAB DASGUPTA: Sir, the 
point is that if you look at the loans, the 
Central Government is doing a Mahajani 
business in this. They get loan from the 
World Bank at a low rate of interest. 
But, when the Central Government gives 
this loan to the States, they charge a 
premium. They are doing Mahajani busi- 
ness out of this. Why should not this 
immoral thing be discontinued? Why 
should the Central Government charge 
the premimum? Why is the Central 
Government doing like this? I would like 
to ask this question. Now, :he other 
question related to this is that if the 
Central Government is spending or dis- 
bursing so much money for agriculture, 
rural development, etc., why the deci- 
sion-making power of the States is af- 
fected. They are all State subjects. Why 
don't you leave it to the State Govern- 
ments? Let the State Governments decide 
as to how to spend the money. This is a 
part of democratic decentralisation. De- 
centralisation not only means devolving 
power from the State to the Panchayati 
but also from the Central Government to 
the States. 

My last point—please believe me, the 
very last point which is this, one, — is 
about import duty. One aspect is this. As 
some of my friends have mentioned, you 
have reduced the import duty, I can 
understand, for capital goods industry, if 
equipment is required, if machinery is 
required and if you reduce this import 
duty, that is welcome. I also agree that 
the import duty which was there before 
was really ridiculous. It encouraged eva- 
sion. It should not have been like that. 
But, at the same time, why should yon 
reduce the import duty to a point where 
you give room for foreign competitors? 
Of course, we have to protect our domes- 
tice production which are affering stable 
supplies within the country. For example, 
we have many industries which are doing 
very well, the agro-based industries, and 
we are exporting, whether it is rubber, 
cashew or copra. Now, they are facing 
stiff competition from foreign countries. 
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Why don't you reduce this stiff competi- 
tion? Maybe I am wrong; please correct 
me. 

SHRI MANMOHAN SINGH: Rubber 
prices are at all times high. There is no 
rubber in the country. 

DR. BIPLAB DASGUPTA: Maybe 
just now; but it is a kind of complaint we 
keep on hearing about different agricul- 
tural commodities at different parts. Our 
import duty policy should be linked with 
our policy for protecting our domestic 
industries. That is the point I am trying 
to emphasise. Even in electronics, you 
have given some concessions for import 
of hard disc, import of integrated circuits. 
My question is, if Indonesia can do it if 
Malaysia can do it, if this can become the 
cottage industry in the countries of 
South-East Asia if the women in those 
countries can do it, why can't our Indian 
men and women do it? And why do we 
have to import those things? Why can't 
these things be done here? And why 
can't we develop our own computer in- 
dustries? Why all these things have to 
come from abroad? But, If you bring in 
the hard disc and all these things, I do 
not know whether the domestic cottage 
industry will develop. But the point I am 
making is this that, certainly, the policy 
should not be to reduce the import duty 
at a level which discourages domestic 
production. This is the point I wanted to 
make. Sir, I have made most of the 
points I wanted to make. I would like the 
Finance Minister to really look into these 
various alternatives. My own feeling it 
that the Government has not looked into 
all these alternatives. The Government 
has been moving in a stereo-typed man- 
ner. If all the other sources I have 
mentioned are properly tapped, there will 
be no need for external assistance. India 
can be self-sufficient in that sense. 

I do not say in an autarbic sense. 
Certainly, we need to have interaction 
with the rest of the country, then most of 
the resources can be raised within the 
country, but we do not have to go around 
with folded hands like a beggar. That is 

something I think which should be done 
to maintain our self-respect in the comity 
of nations. Thank You. 
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DR. BIPLAB DASGUPTA: Shankar 
Dayalji, this is a disruptive activity. 

 
SHRI MANMOHAN SINGH: There is 

no tax on agricultural income. 

 
There is no tax on agricultural income. 
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SHRI MANMOHAN SINGH: This is 

exactly the provision. 
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THE VICE-CHAIRMAN (SHRI MD. 

SALIM): Shri S. Viduthalai Virumbi. 
Your party has been allotted only six 
minutes. I think there is nobody to lend 
you more time from their account. 

SHRI S. VIDUTHALAI VIRUMBI 
(Tamil Nadu): I hope you would be 
generous. Mr. Vice-Chairman, Sir, I 
thank you for having given me an oppor- 
tunity to speak on the Finance Bill, 1995. 
In this Finance Bill—after the Budget 
was announced—some concessions have 
been announced by the Finance Minister 
regarding the tax holiday, import duty 
reduction, tax deduction at source and 
advrtisement agencies and so on. As far 
as import duty reduction is concerned, 
two years before, the peak customs duty 
was 85 per cent. Last year it ws brought 
down to 65 per cent. Now it has come 
down to 50 per cent. We can see how the 
customs duty has come down. Some peo- 
ple may think that our hon. Finance 
Minister has got some sympathy for the 
Indians who are using those articles and 



37?     The Finance [25 MAY  1995] Bill,  1995    374 

that is why he has brought down the 
duty. But it is not so. According to the 
World Trade Organisation and as per the 
GAIT Agreement, all the countries who 
are signatories to the GATT Agreement, 
who are levying a Customs duty of 40 per 
cent and above shall have to bring down 
their customs duty to 40 per cent and the 
customs duty which is being charged for 
some items between 25 per cent and 40 
per cent have to bring down to 25 per 
cent within six years. The countries which 
have signed the GATT Agreement shall 
have to adhere to this principle. 

Therefore, the Finance Minister has 
reduced the customs duty without taking 
into account the conditions of the people 
of our country. He has to act according 
to the dictates of the World Trade Or- 
ganisation. When the Customs duty has 
been reduced, the Excise duty also has to 
be reduced to bring down the prices. In 
the last three years, he has brought down 
the customs duty in respect of many 
items. What I want from the Minister is 
let the Government produce a White 
Paper indicating on which items they 
have reduced the customs duty; and for 
the same items how much Excise duty 
has been reduced for the Indian produc- 
ers and for both the items what the 
international market price is and what the 
Indian market price is. Then, we can find 
out the truth. The Government of India 
is supporting the manufacturers of foreign 
countries, not the Indian manufacturers. 
This is my accusation. 

Regarding advertising agencies, the 
Minister says that the Government has 
brought down the duty from two per cent 
to one per cent. I welcome this move. In 
Tamil Nadu, we find one page advertise- 
ments two-pages advrtisements, in the 
newspapers throughout the year. For that 
they are going to charge only one per 
cent duty from the advertising agencies. 
But the Income Tax Department of his 
Ministry doesn't look into the question as 
to who was giving such type of advertise- 
ments. I would also like to know whether 

the amount which they are paying direct- 
ly to the Press is being properly ac- 
counted for. If it is not being properly 
accounted for, they should do it. They 
should see who the persons are who are 
giving these advertisements and how 
much money they are paying to the Press 
towards the advertisements. As far as this 
matter is concerned, the Income Tax 
Department in Tamil Nadu is totally 
sleeping. 

SHRI V. NARAYANASAMY: Do 
you know who is giving the advertise- 
ment? 

SHRI S. VIDUTHALAI VIRUMBI: 
Advertisements are coming from the 
political arena. He wants me to identify 
the persons. I will not do that. There are 
too many advertisements in the newspap- 
ers. This new culture has entered into 
Tamil Nadu. The rich people and people 
close to the powers, they are giving some 
sycophant advertisements. I will not go 
into the details because the time at my 
disposal is not enough. 

Sir, now I will come directly to the 
income-tax exemption limit. In Australia, 
there is joint committee of employers, 
employees and representatives from the 
Government. They have fixed some basic 
amount for income-tax exemption and 
personal income-tax exemption. After 
that they calculate how much percentage 
of inflation takes place every year and 
that percentage is also added to the 
income-tax exemption limit. I hope the 
hon. Finance Minister will go through the 
Australian Income Tax Act. In any case, 
he had agreed with that principle—then 
the people who are paying income-tax, 
mostly the salaried-class people, need not 
go to any political party or to the Finance 
Minister to see how much exemption they 
would get, whether it would be Rs. 
30,000/- or Rs. 35;000/- or Rs. 15,000/-. 
These things will automatically go. There- 
fore, some principles have to be evolved 
as far as income-tax is concerned. Now, 
you have reduced the income-tax percen- 
tage. What is going to happen because of 
this? You have made some concessions in 
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the excise duty and some reduction in the 
income-tax. By this, all the States in 
India are going to lose to the extent of 
Rs. 808 crores. They are not going to get 
about Rs. 800 crores. The States are 
going to lose by this reduction. How are 
you going to compensate this? We do not 
know. Nothing has been mentioned about 
it. 

As far as fiscal deficit is concerned, in 
J993-94, you assured that it would be 4.7 
per cent of GDP only. But it has in- 
creased to 7.7 per cent. In 1994-95, the 
fiscal deficit was 7.1 per cent. As for the 
revenue deficit, in 1991-93, it was about 
Rs. 15,000 crores and in 1993-95, it has 
touched Rs. 33,000 crores. Why was the 
Government not able to combat this? 
The revenue deficit has doubled in four 
years! You have mentioned that the 
Budget deficit in 1994-95 was Rs. 6,000 
crores. We are unable to believe it be- 
cause in 1993-94, your revised estimates 
were Rs. 6,000 crores. Actually, the 
Budget deficit 

was Rs. 10,960 crores. 
After you have announced the New 

Economic Policy, so many steel 
manufacturing companies, more than 150 
re-rolling mills, have been closed already. 
A large amount of small-scale industries 
have been closed. What are you doing 
with insurance companies? More than Rs. 
40,000 crores are lying with the Life 
Insurance Corporation alone. It is an 
asset of the nation. You want to hand 
over it to private companies. That is what 
you have .decided. Handing over does not 
mean you will hand over as it is. You are 
going to allow private concerns. Sir, they 
adopt the 'carrot and stick' policy. First, 
they are going to give some sort of 
pension benefits to the insurance 
company employees. Then they are going 
to allow some companies to come here. 
That is, 49 per cent of shares will go to 
private hands. And within five years, 
insurance companeis will be in the hands 
of private people and not with the 
Government of India. This is the real 
intention of the Government. 

The internal debt is more than Rs. 5 
lakh crores. As Mr. Biplab Dasgupta has 
said, even excluding the treasurey bills, 
the internal debt is Rs. 4,90,000 crores. 
How much interest are we paying on 
that? The Central Plan Outlay for 1994- 
95 was Rs. 70,000 crores. In revised 
estimate it was reduced to Rs. 68,000 
crores. You were enable to fulfil the 
Central Plan Outlay as you have 
budgeted. Now, in 1995-96, the Central 
Plan Outlay will be Rs. 78,849 crores. 
When you were not able to fulfil Rs. 
70,000 crores how will you be able to 
fulfil Rs. 80,000 crores? We want a 
definite answer for this. Regarding 
interest payment, in 1993-94, the interest 
payment was Rs. 36,695 crores. In 1994- 
95, it is Rs. 46,000 crores. In the revised 
estimates, it is Rs. 44,000 crores. In 1995- 
96, out of Rs. 88,465 crores of non-plan 
expenditure, the interest alone comes to 
Rs. 52,000 crores. When the interest 
amount goes higher, subsidies go lower. 
The component of subsidies in the non- 
plan expenditure has come down from 16 
per cent to nine per cent. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Please conclude now. 

SHRI S. VIDUTHALAI VIRUMBI: I 
will take only two or three minutes more. 
Please help me. 

In 1993-94, the subsidies allowed were 
Rs. 12,864 crores. But, now, the budget 
estimate is Rs. 10,965 crores. Subsidy is 
not a dole that you are giving to the poor 
people. Subsidy is nothing but a transfer 
of income from one section of the society 
to another. But, in the non-plan 
expenditure, you have reduced this 
component from 16 per cent to nine per 
cent. This is the state of affairs. Now, I 
come to the question of interest payment. 
In 1980-81, this was about 20 per cent of 
the non-plan expenditure. But, in 1995- 
96, it has gone up to 42 per cent of the 
non-plan expenditure and in respect of 
component plan, it has gone up to 32 per 
cent. If you take into account the income 
on account of revenue, this comes to 
about   51.5   per   cent.    Our   defence 
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expenditure has come down from 28 per 
cent to 21 per c§nt. But, as far as the 
payment of interest is concerned, 
according to the revenue receipts, 51.5 
per cent of the amount is going to be 
eaten away. That is the situation. You 
have been presenting the Budget for the 
last five year;,. I would like to know as to 
how much money you had given for 
interest payment in the budget presented 
by you for the first time and how much 
has it been given in the current budget? 
In 1980, the amount of money to be paid 
on account of interest was Rs. 7,000 
crores. But, in 1989, it has gone up by 
four-times, that is, Rs. 28,400 crores. So, 
the people who had been running the 
Government during 1980—89 were 
responsible for the 1991 economic crisis. 
Everything had broken down. The 
amount of money to be paid on account 
of interest rose from Rs. 7,000 crores to 
Rs. 28,000 crores. So, the people who 
were at the helm of affairs in 1980—89 
were responsible for the 1990-91 
economic crisis. (Interruptions) 

SHRI V. NARAYANASAMY: So, 
you admit that the Government ruling 
the country in 1990-91 was inefficient? 

SHRI S. VIDUTHALA1 VIRUMBI: 
We are not accepting it. (Interruptions) 

DR. BIPLABDAS GUPTA: That was 
the proxy Government of Chandra 
Shekhar. (Interruptions) 

SHRI JAGESH DESAI: Had these 
monies not been invested and were the 
assets not created? What was the value of 
the assets? (Interruptions) Most of these 
monies had been spent for development 
and assets were created. (Interruptions) 

THE VICE-CHAIRMAN (SHRI MD. 
SALIMD): Mr. Virumbi, please 
conclude. 

SHRI S. VIDUTHALAI VIRUMBI: I 
will tell you to get some income. The 
number of people who have not paid 
Income-tax beyond one crore of rupees is 
850. No proper action has been taken. If 
you go through the records, you will find 
that 25 per cent of assessment work is not 

completed because of the shortage of 
staff in the Income-tax Department. 
When we raise this point, they say that 
they are going to computerise the whole 
system. So, you have to take care of all 
these things and you have to reduce the 
pending cases. 

In conclusion, I would like to make 
one more point. You are having, for 
exchange reserve 20 billion dollars with 
you. Out of that, if you are ready to 
release five billion dollars in the market, 
it will be taken about Rs. 15,000 crores 
from the market and you can substract 
the money supply by 10 per cent by doing 
so? You can also reduce the price level in 
the market. I hope the Minister will do 
something in the matter. Otherwise, 
things are going to be where they were 
earlier. The people of the country have 
suffered in the last decade and they are 
going to suffer in the coming decade also. 
The new economic policy of the 
Government is not going to, benefit the 
people. How the price of paper or coffee 
or tea increased. You^can find out for 
yourself as to what has been the price of 
paper, coffee and tea after the 
enforcement of the liberalisation policy. I 
would like to suggest that you should not 
rely on the statistics supplied by the 
Statistical Department. What was the 
price mentioned in the newspaper three 
or four years ago for some essential 
commodities and what is its price today? 
You will come to know about the 
difference in the price. You take the 
prices of some essential commodities 
prevailing right now and compare them 
with the price prevailing two or three 
years ago. Then, you will find that the 
Statistical Department has been supplying 
untrue figures. (Interruptions) How many 
organised people are there? How many 
labourers are organised? Their number is 
negligible. That is why you cannot make 
comparisons, (interruptions) 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. Virumbi, you address the 
Chair. 
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SHRI S. VIDUTHALAI VIRUMBI: 
You will find that the policy has 
completely failed 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. Narayanasamy, will you 
please keep quiet? 

SHRI S. VIDUTHALAI VIRUMBI: 
You have completely failed in your new 
economic policy. You compare it and 
find it out. With these words, I conclude. 
Thank You. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Shri S. Madhavan. Not present. 
Shri N. Giri Prasad. You have four 
minutes. 

SHRI N. GIRI PRASAD (Andhra 
Pradesh): Mr. Vice-Chairman, when we 
discuss the Finance Bill for this year, due 
to lack of time I cannot raise many 
issues. But I would like to concentrate on 
three or four issues, if you permit me to 
that extent. One thing which I could not 
understand from the way the 
Government has been functioning, is 
where the country is heading to. When 
the private sector comes into play in a big 
way in terms of industrial development, 
the backward regions are the worst 
affected. Naturally, the private capital 
goes where it is likely to get better profit. 
But the other areas are neglected. So, if 
you see the trend, you will find that 
developed Stats like Maharashtra and 
Gujarat are getting a lot of foreign 
capital. I have got the statistics, the 
comparative figures, between 
Maharashtra and Bihar. Bihar is a larger 
States than Maharashtra. As regards the 
FDI, Foreign Direct Investment 
proposals, they are 5,550 for 
Maharashtra, whereas they are only 72 
for Bihar. As regards the industrial 
entrepreneur memoranda, Maharashtra 
has got 3,409, whereas Bihar has got 158. 
In terms of probable investment under 
these proposals Maharashtra has got Rs. 
67,478 crores, whereas Bihar has got only 
Rs. 4,057 crores. In terms of employment 
under these schemes, IEMS, Maharasthra 
has got 5,81,922, whereass Bihar has got 

only 24,430. In the licensed sector, which 
is a small sector, where the letters of 
intent are issued, Maharashtra has got 
324, whereas Bihar has got 19. In terms 
of rupees, Maharashtra has got Rs. 4,316 
crores, whereas Bihar has got only Rs. 
513 crores. Lastly, in terms of 
employment, Maharashtra has got 54,390, 
whereas Bihar has got 4,736. If you take 
all these sectors, where industrial 
investment is called for, where some 
employment is likely to be generated, the 
backward States like Bihar are bieng 
neglected. The Finance Bill and the 
Budget proposals cover the States like 
Assam and other North-Eastern States in 
one or two respects. As regards these 
bigger States like Bihar, where social 
unrest and many other difficulties are 
cropping up, I think, the Government 
must pay more attention to them and 
evolve a strategy. When the Central 
Government was investing, we were, of 
course, arguing at that time that those 
backward States must be covered. Now 
there is no such planning. Now there is 
big investment by the Central 
Government. So, it is time that the 
Finance Minister looked into this aspect 
becasue this involves a threat to the unity 
of our country. If there is a wide 
disparity between one State and the 
other, the backward State and the 
developed State, naturally, it will lead to 
serious political tensions. 

The second point which I want to make 
is about science and technology. 
Whatever arguments the Finance Minister 
may put, whatever arguments we may 
put, we have to build our own country. 
Nation-building is our main task. We can 
argue about how^we can do it in a better 
way. But one thing is there. Without a 
scientific and technological base, without 
proper support from the Government to 
this sector, we will not be able to coopete 
in a big way with other foreign countries, 
either in terms of trade or in terms of 
technology or in terms of whatever you 
call it. The steps taken by the 
Government in this regard are very 
limited. The Government should have a 



381     The Finance [25 MAY  1995] Bill,  1995    382 

policy for industrial development, 
whethet it is in the private sector or in 
the public sector. The Government has to 
take some extra steps to improve our 
technological institutions and universities 
in terms of providing more funds, tax 
benefits, etc. The Government should 
provide some extra inputs to these sectors 
so that our industry can compete in a big 
way with other countries. 

This is one way of thinking about self- 
reliance. The two countries, Korea and 
Japan, I am told developed their own 
technology by making use of foreign 
technology. They took some special 
steps. I think the Government must do 
something in this sector also. The third 
point I would like to make is about 
Excise duty. In the last two to three years 
the Government policy was to reduce the 
taxes—the Excise duty and the Customs 
duty. The Finance Minister had 
promised, but now I don't remember 
whether he had promised it that he would 
see that this relief was passed on to the 
consumers. The industries can reduce 
their prices when they get some benefit 
which they had not asked for. They 
should pass on the benefit to the 
consumers. But so far as I know, this has 
not happend. why is the Government 
blind to this aspect? Through the Finance 
Bill or some other Bill they should see 
that these benefits are passed on to the 
consumers. The fourth point that I would 
like to make is regarding the level playing 
field. This phraseology is used often. I 
would not like to argue on this. With 
regard to one aspect, I would like to 
point out something so that he can think 
about it. Out of about 20 billion dollars. 

I believe, five billion dollars are being 
invested in the stock exchanges, that is 
the secondary market. This is mostly 
done by the foreign institutional 
investors. But why should the 
Government give special concessions to 
this type of investment? I can under 
stand if they give concessions to foreign 
direct investment because it is productive 
capital and some industries could be set 
up and employment could be generated. 

But   the   foreign   financial   institutional 
investors only come here to gain some 
profit and they go away when  it suits 
them.    Unfortunately,    as    far    as    I 
understand, in terms of capital gains, the 
Government is giving them tax exemption 
up   to   10   per   cent   whereas   the   local 
people are required to pay taxes up to 20 
per cent. Why this disparity? Why should 
there be any special concession given to 
these people? They can pay the same tax 
which our business people are paying. 
Why   should   these   FU8.   get   special 
concessions? First of all the Government 
should not encourage this type of capital 
to be invested in the stock market. This 
is one of the reasons why there is crisis in 
the   secondary   market.   These   people 
should not be encouraged. They should 
not be given any special concessions. I 
think, the Finance Minister should think 
about this aspect also. I have many more 
points   to   make   but   I   would   like   to 
confine myself to this last point which is 
regarding the insurance sector. Recently, 
I came to know that the finance Minister 
was trying to launch some special effort 
to collect some income tax from the LIC 
and other such bodies. I do not know 
why it is being done. It was exempted 
from     payment     of     tax     by     some 
Parliamentary legislation which was made 
at the time of nationalising it. Now, they. 
have taken recourse to some legal provi- 
sion. If we read the Finance Minister's 
Budget speech we will find that he has 
made a special mention about insurance 
sector in it. In his last Budget speech he 
had said that he was trying to bring about 
some consensus on this subject. All his 
efforts depend on the Malhotra Commit- 
tee Report. He wants to invite foreign 
capital and private capital in this sector. 
He wants to dismantle or privatise the 
present LIC or the GIC, whatever it is. 
That is quite evident from this. 

In order to bring about this change, he 
was trying to create some impression. 
According to his policies, it is inevitable 
that the insurance sector must also be 
competitive and various players should be 
there. It should be a competitive sector. 
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in this Budget, without achieving the 
consensus, he said that insurance sector 
reforms had to be pursued with the aim 
to achieve greater, widening access to 
insurance services by promoting competi- 
tive and efficient customer-oriented ser- 
vices. This is from his statement. There is 
a news item in the today's Hindustan 
Times. The news-item says that India is 
under increasing pressure from the de- 
veloped countries, especially the USA 
and the UK to UK to announce by 30th 
June this year the Government's policy 
on allowing foreign companies in the 
country's insurance sector which is cur- 
rently under full public ownership. The 
report is very long and I don't want to 
quote the entire report. But there are 90 
million policy-holders in LIC. It is a big 
organisation. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Now, you conclude. 

SHRI N. GIRI PRASAD: I am con- 
cluding, Sir. Please bear with me. Please 
give me one or two minutes. I am not 
asking for 10 or IS minutes. 

There are 90 million policy holders in 
LIC. Their interests must also be taken 
care of. This is a country of poor people. 
How to provide insurance services to 
these people is also a big problem. Now 
this insurance sector is up for grabbing by 
foreign companies and local people also. 
They are floating some joint venture 
companies. Now the private companies 
will have a hold on about Rs. 50,000 
crores. This is the cheapest money. In 
order to have security cover for life, 
people invest in the insurance companies. 
For the security of goods also, people 
may invest. They want to have access to 
that money in the name of competition, 
in the name of everything. In this connec- 
tion, one should read Shri CD. De- 
shmukh's speech at the time when this 
sector was being nationalised. Why was 
this institution or that organisation 
nationalised? It is because the insurance 
sector was looting the people. They were 
declaring insolvency and doing so many 
other things. In this connection, I would 

like to request the hon. Finance Minister 
to go back to his earlier policy. He stated 
in his earlier Budget Speech that he 
would like to achieve some consensus. 
You have not achieved that consensus. 
People are sceptical about foreign com- 
panies. Now the country is under the 
pressure of these companies and they are 
very anxious to enter the insurance sec- 
tor. The World Trade Organisation is 
also entering the scene and it is pressuris- 
ing us. The news item also carries this 
report. That is why I say that if you rush 
to take a decision on this without achiev- 
ing a consensus through trade unions, 
political parties and Parliament, if you 
don't take them into confidence, I think 
this will not only ruin the nationalised 
sector but also create an unnecessary had 
situation not only for the Government 
but also for the people and the country. 
This is my last request. I think he will 
bestow some attention on these aspects. 

Thank you, Sir. 
SHRI CHIMANBHAI MEHTA (Gu- 

jarat): Sir, I would not have got up to 
speak on the Finance Bill although I had 
moved an amendment. I had raised dur- 
ing my speech certain specific questions'. 
—specific questions only. But some of 
them were not answered. Therefore, I 
would like to know why the excise duty 
concessions which were given to the in- 
dustry did not reach the consumer and 
how the Government is proposing to see 
that they are passed on to the consumer. 
Some way out has to be found and the 
profits cannot be allowed to be cornered. 
This is one point. Secondly, in order to 
bring down inflation, you have to fix the 
cost of the commodities. You should 
know what the cost of a particular com- 
modity is because they are charging IS 
times more the cost of a product. The 
consumers should know the cost of a 
commodity. 

...and the price that he may be pre- 
pared to pay. Here,  I know that the 
Government taxation also takes away al- 
most one third of the price. You know 
what level you are charging the E: — 
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Duty. Then there is cost escalation. Of 
course, the MOD VAT has been intro- 
duced, but I will come to that point later. 
So, the consumer generally pays what he 
is supposed to pay. He does not resist. 
Once he knows the cost, he will certainly 
think that the prices have to be brought 
down. This is the consumer awareness 
that you have to bring about. Enormous 
profit-making is going on and you are not 
making any efforts at educating the con- 
sumers as to how much they are being 
fleeced. If consumption increases, the 
industries develop. The level of industrial 
development in India is still not as much 
as we could have attained, and it is 
largely because there is a supperession of 
demand. The prices are delibrately kept 
high. And, I was expecting this creative 
thinking from ...{Interruptions) 

AN HON. MEMBER:'The question is 
of supply, not of demand. 

SHRI CHIMANBHAI MEHTA: No. 
But how the demand is going to be made 
if I don't have the money? Of course, 
you are also right. Now, this is the 
creative way. Manmohan Singhji has to 
think about the entire economy and this 
paricular aspect is generally not seen 
because the consumers could not get the 
advantage of this reduction in duty. I 
have nothing to say on the other things. 
They are doing good work. I have al- 
ready said that in my speech. 

Then, so far as gold is concerned, there 
is a lot of clandestine import of gold. 
According to the London Centre of gold 
bullion market of the world, more than 
300 tonnes of gold is being exported to 
India. The Government has officially ad- 
mitted that around 190 tonnes come here. 
Now, this is coming through clandestine 
channels. If you reduce the duty from Rs. 
210A per 10 gms. to Rs. 110/, ultimately 
you are going to get more revenue and 
the problem of this clandestine entry of 
gold into Indin will also stop. But our 
Government is raore interested in keep- 
ing the duty rans  high. You only allow 
this sort of clariestine activity. 

Then, Sir there are many world known 
brand names like Lux, Palmolive, 
Camay, etc. which are being sold here. 
But the quality of the stuff that they are 
selling in Hongkong or London or 
Washington is very different from what 
they are selling here. The quality is very 
low. What happens -is that our local 
products cannot compete with them be- 
cause those are world known brand 
names. (Interruptions) And, they are not 
interested at all. I had asked that ques- 
tion today but the answer was totally 
unsatisfactory. What to talk of the answer 
being unsatisfactory, I would say that the 
question was not answered at all. He was 
philosophising on some other matter. 
Now, why don't you think about it? The 
Lux soap sold here is not of the same 
quality that they have in London or 
Hongkong. And, they have an edge here 
in competing with our local brands be- 
cause theirs are world-known brands. 
This is not being considered. Sir, I had 
mentioned about the common man's 
washing powder, the detergent powder. 
On cosmetics—facial creams and all those 
sorts of things—you have brought down 
the duty from 70% to 40%. But on the 
washing powder, you have brought it 
down only by 5% during the last two 
years. This is no reduction at all. 

AN HON. MEMBER: What is the 
duty on the detergent powder? 

SHRI CHIMANBHAI MEHTA: It is 
30% on detergent powder. On cosmetics 
also, it is around the samething. Now, 
this is their approach towards the poor 
man. I had raised this question but this 
was also not answered. 

7.00 P.M. 

Shri Jaipal Reddy talked about the 
Mexican crisis. It is very important. I am 
not saying; no. But, there is no danger of 
the Mexican crisis here, and here I will 
agree with Mr. Manmohan Singh. 

DR. BIPLAB DASGUPTA: We may 
have Indian crisis. 
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SHRI CHIMANBHAI MEHTA: No, 
no; that is not necessary, because we 
don't have that 9% of GDP in the 
current rate here. We have got only 1% 
whereas the Mexicans had 9%. Anyway, 
Jaipalji has his own style of picturising 
the economy. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): But, why are you getting 
trapped? Your time has exhausted. 

SHRI CHIMANBHAI MEHTA: Sir, I 
am coming to the point. In the beginning 
I paid tributes to Shri Manmohan Singhji 
for his speech on the occasion of 
centenary of the Punjab National Bank, 
but he is more interested now in the 
moral regeneration of India. Please 
sustain the moral regeneration of 
India, for your taxation policy. 
Wherefrom the black money has come? 
It was not there prior to our 
Independence. ...{Interruptions).... Let 
me finish. The black money is there 
because of high taxation which is 
illogical. I will give you one example. In 
the year 1981, income above Rs. 15,000/- 
was taxable. Now that Rs. 15,000/- 
becomes Rs. 52,000 and you are putting 
tax above Rs. 40,000/-. That means, you 
have taxed that Rs. 10,000, that means 
Rs. 2,000 because 20% per slab. You are 
unnecessarily putting a burden of Rs. 
2,000. Who is this 
Rs. 50,000/- man? He is a small man. He 
has a small income, if a man can evade 
tax, then he doesn't want to pay tax, The 
same kind of evasion is taking place 
everywhere, in every slab of income. 

Now, you take the rates of Excise and 
Customs. The Excise duty is definitely 
too high on certain commodities which 
makes our goods in the international 
market uncompetitive. I know that you 
are giving some MODVAT and some tax 
concessions, but in spite of that the over- 
all cost is increasing which is making it 
difficult for our goods to compete in the 
international market. It not only sustains 
corruption but it also brings about 
diminishing returns Even with l/3rd of 
the   taxation   rate   reduced   generally, 

average I would say, you will have more 
income than what you are getting today 
because the officialdom, business people, 
all are suffering from this kind of 
corruption. If there is no corruption, then 
you will have more income than what you 
are having today, it is a fact. You should 
admit it. This time they have reduced the 
duty on synthetic filament yarn by 11% 
and they are expecting a revenue increase 
of Rs. 600 crores. They have shown it in 
the Receipts. On plastics they have 
reduced it by 5% and they are expecting 
a revenue increase at the same level. 
That means you have accepted that logic, 
but you don't want to go far enough, 
perhaps because your other colleagues 
are not ready for that. You have been 
revolutionising the thought of taxation to 
an extent and I give that credit to you. 
You are one of the creative economists. 
You are applying certain theories 
nowadays, but that is not enough. You 
have done something good for the 
country, that I admit, but a lot of things 
have to be continued. 

SHRI MANMOHAN SINGH: Sir, I 
am grateful to the hon. members who 
have taken part in the debate. In the 
course of the debate several issues of 
general policy have also been raised. I 
will try to cover some of them, 
particularly the points raised by Shri 
Shankar Dayal singh though he is not 
present and I would be as brief as I can 
be in answering the various points that 
have been raised. 

Shri Raghavji made a very constructive 
contribution and I have always respected 
him for his acute and deep knowledge in 
tax matters and as usual he has made a 
very constructive contribution to the 
debate. The general point that our 
programmes had not reached out to rural 
areas, as several other Members have 
also said, is by and large, valid. Our 
delivery system for rural development 
programmes need to be improved and 
that is why, I hope, the Panchayati Raj 
institutions, once revitalised with more 
specified,   well-thought-out   programmes 
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of devolution of responsibility and 
resources, would assist in that process. 
The general point that he made about 
Income Tax is that the Income—Tax Act 
is too bulky—I do agree with him—and 
the time has come to have a more thinner 
streamlined Act. Some work has already 
been initiated in the Income-Tax 
Department. That is one area where, I 
think, we need to apply our minds. I 
agree with the broad thrust of the 
argument that he has made. He has made 
several specific comments on the various 
provisions of the Income-Tax Act with 
regard to tax deductions at source. 

1 personally believe that in all civilised 
societies tax deduction at source is the 
most important and the easiest way of 
collecting Income-tax. If Income-tax is to 
play an important role, then our country 
has to prepare itself to accept the logic of 
expanding tax deduction at source. Simi- 
lar logic applies to the sole institution of 
the Permanent Account Number. In 
countries like the U.S.A., everybody 
needs to have a social security number 
and, therefore, whenever payments are 
made, automatically all payments are 
made known to the Income-tax au- 
thorities and, therefore, that reduces very 
greatly the scope for tax evasion. Many 
provisions may look deterrent, but, I 
think, sufficient safeguards have been 
built into it so that, though various 
penalities and limits have been imposed, 
they will not be misused. I do agree that 
this is a matter in which one should have 
an open mind and we are at too late a 
stage to look at all these provisions once 
again. But, I will once again apply my 
mind when the time comes to see if there 
is scope for improvement in the various 
provisions that have been made. 

Shri Raghavji also referred to expand- 
ing the scope of 80L and raising it to Rs. 
15,000. I feel, for the time being, we 
should be satisfied with the concession 
that I have made. That also applies to the 
minimum exemption limit. If we raise the 
exemption limit to Rs. 50,000/- there 
would be an additional loss of Rs. 1,000 

crores. If you raise it to Rs. 60,000/v * 
will mean an additional loss of Rs. 2,000 
crores. If you take the case of an ordi- 
nary working person, with the exemption 
limit and with the present standard de- 
duction of Rs. 15, 000/-for a working 
person and Rs. 18,000/- for a working 
woman, the tax exemption limit, in ef- 
fect, is not Rs. 40,000/- but Rs. 55,000/- 
and Rs. 58,000/- respectively. 

SHRI CHIMANBHAI MEHTA: If 
you rationally increase.... 

SHRI MANMOHAN SINGH: I agree 
there. Over a period of time it must be 
our effort. I have to balance the needs of 
revenue. It is easy for me to be generous 
at the expense of the States. But, if the 
States do not have the resources? Several 
Members have complained about the lack 
of facilities in rural areas and said that 
health-care facilities, etc. are lacking, safe 
drinking water facilities are lacking, irri- 
gation facilities are lacking, and so on. 
The State Governments do not have the 
resources and then you can imagine. 
Lack of resources will mean some of 
.these vital areas of developmental ac- 
tivities would not receive the attention 
that they deserve. Therefore, I feel, for 
. the time being , what I have done, raising 
the exemption limit from Rs. 35,000/- to 
Rs. 40,000- would meet the objectives. 

SHRI RAGHAVJI: But, it is going on 
as usual ....(Interruptions)... 

SHRI MANMOHAN SINGH: Sir, I 
do not feel, as far as actual income is 
concerned, there is any scope for it. I 
would not like to go into the details of it 
as to why the HUFs exist and the pur- 
poses ....(Interruptions)... Therefore, I do 
not want to elaborate that. I feel the 
present provisions in that area are suffi- 
cient. 

Similarly, I think the necessity for filing 
audit report is necessary in order to 
create a climate of greater tax com- 
pliance. I would be frank with you that 
there is large- scale tax evasion in the 
country. Partly it is the result of the high 
rates of tax that we are trying to reduce. 
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But, I think, over a period of time, at 
least, the new taxpayers will have a 
greater incentive to remain honest. Those 
who are habitual sinners, I think, require 
strong and deterrent action and some of 
the schemes that have been made, I 
think, are designed to discourage the 
scope of tax evasion. Therefore, I feel 
that ought to stay. Shri Raghavji also 
mentioned about caluse 31 with regard to 
the accounting standards. While we have 
taken one year's time to work out the 
accounting standards, I have assured in 
the other House, and I repeat here, that 
when these accounting standards are 
worked out, they will be worked out in 
consultation with the Institute of Char- 
tered Accountants. If there are cases 
where there is need for a mixed system, 
that also will be taken care of. So, I 
think, adequate care will be taken. While 
we need accounting standards which are 
a» uniform m is possible if we are moving 
towards a system where Income-tax peo- 
ple should accept most of the assessments 
without detailed scrutiny. But, you can- 
not do that if, for example, most of the 
people do not use similar accounting 
methodology. There is a greater scope for 
tax avoidance if there is a great 
heterogeneity in the methods of comput- 
ing it. If we want to reduce the harass- 
ment, the scope for harassment of honest 
taxpayers, it is necessary to have as much 
uniformity as possible in the computation 
of incomes and profits. That is the objec- 
tive. If there are occupations in which 
cash or accrual system is not sufficient, 
men hybrid system would also be taken 
into account while prescribing the requis- 
ite standards. 

I think Shri Narayanasamy brought up 
this question of the exemption limit. I 
have already mentioned that for the time 
being, we will have to be content with 
what I have done, that is, raising the 
exemption limit to Rs. 40,000/-. 

What action is being taken, as far as 
black money is concerned? Dr. Biplab 
Dasgupta has already mention that black 

money is in both flow and stock. Now, as 
far as the flow is concerned, there are 
several sources of generation of black 
money. 

(The Deputy Chairman in the Chair) 
One reason for this was also the large 

number of discretionary controls. As we 
reduce them, there will 
less scope for the generation of black 
money. The second source of it is the 
evasion of tax not only the Income- 
tax,but Excise Duty and Sales Tax also. 
As far as Income-tax is concerned, we 
are trying to reduce the rate of taxes. We 
are also trying to reduce the discretionary 
elements built into our system of Excise 
taxation. Therefore, there will be less 
scope for classification and other disputes 
and less scope for arbitrary exercise of 
power and over a period of time, not 
immediately, in the direction in which we 
are moving, there will be less scope 
arising out of the tax system for the 
generation of black money. The third 
important source is the large scale 
smuggling. Now, reduced duties on im- 
ports and other things over a period of 
time will reduce the scope for smuggling. 
The liberalisation of imports, the partial 
liberalisation, that we have done may not 
have eliminated the scopoe for smuggl- 
ing, but it has certainly reduced the scope 
of smuggling. Shri Mathurji referred to 
the import duties. My own feeling is that 
tinkering with the import duty probably 
will not help. But, this is a matter on 
which we cannot be dogmatic. I think, we 
will keep this matter under constant re- 
view. Now, several Members have raised 
the problem of regional imbalances. I do 
agree that there are regional imbalances 
and in a federal polity like ours, we have 
to worry about these imbalances. And 
also, I believe, as I said in my earlier 
intervention—I have never said, and we 
and our Government do not believe, thai 
all these things can be left to the market 
forces—the State has the responsibility to 
the under privileged, whether they are 
people, whether they are regions. And 
that is why we have special area develop- 
ment programmes. We have programmes 
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for the development of hill areas.  We 
have programmes for the drought-prone 
areas.  We have programmes for tribal 
and Scheduled Caste development: In the 
same way, as far as States are concerned, 
some element of discrimination in favour 
of the backward States is built into the 
processes of Plan allocation—the Gadgil 
Formula. Similarly, the Finance Commis- 
sion, up to a point, gave weightage to 
backwardness because the per capita in- 
come is a major criterion for the distribu- 
tion of both income-tax and excise duties 
in the hands of the Finance Commission. 
But I do agree with the hon. Members 
that this is not sufficient, but my hope is 
that if the Government gets less involved 
with industry and trade in general, the 
resources which will be available with the 
Government, hitherto, can be more con- 
centrated on tackling specific problems of 
backward   regions   and   backward   com- 
munities. But this can happen only over a 
period of time. We have to improve the 
absorbing capacity of this nature. I think, 
Sir,  Shankar Dayal Singhji  and other 
Members referred to the low credit de- 
posit ratio. Now, it is not that the banks 
are not willing to lend credit. But banks 
are not grant-giving institutions. Banks 
must have the assurance that money lent 
will be really re-paid because banks are 
essentially raising money from you and 
they are re-lending it. If the money that 
is lent will not come back, the depositors 
will sink, the banks will sink and, there 
are many reasons why banks are not able 
to lend. There are not adequate arrange- 
ments for power, there are not adequate 
arrangements for irrigation. I have not 
been to Bihar in the recent years but I 
recall I had a very extensive tour of Bihar 
in 1987 and wherever I went, there were 
large numbers of farmers who had work- 
ed in Punjab and wherever I went they 
said, we believe we can repeat a Punjab 
in Bihar provided we get irrigation, pro- 
vided water is made available, provided 
fertilizer is made available. And if we are 
really serious  about  removing  regional 
imbalances, this cannot be done on the 
basis of industry. We have to develop, as 

Shankar Dayal Singhji has said, the ag- 
ricultural potential of our country. Punjab 
is not a highly industrialised Stated It has 
hardly any public sector investment. Yet, 
it is the number one State because in 
terms of per capita income, because of 
the strong agricultural base. That strong 
agricultural base also helps smalls, industry 
to grow. So, I respectfull submit that 
while Central Government hat;' the re- 
sponsibility, they must continue to shoul- 
der this responsibility towards the back- 
ward States, whether they arc in Bihar, 
whether they are in the North-Eastern 
regions.  Beyond a point I wish State 
Governments pay a lot more attention to 
developing  their   agricultural  potential, 
streamlining their irrigation system, water 
management  system,  streamlining their 
agricultural research and agricultural ex- 
tension. I would like to say that from 
whatever I have seen, excepting four or 
five States, the agricultural research sys- 
tem in India today is not in a good shape 
and, therefore, actually, this is an area 
where State Governments have a respon- 
sibility. After all, if you look at the case 
of Orissa, the Indian Rice Research Insti- 
tute is located in Orissa in Cuttack. Yet 
its impact "on the agricultural economy of 
Orissa has been minimum. But the ad- 
vantage has been taken by fanners in 
Punjab, Haryana, in U.P. or in Andhra 
Pradesh,   I   think,   therefore,   there   is 
something lacking in the State research 
and extension systems. All this respon- 
sibilities  cannot  be  discharged  by  the 
Central Governmenmt though, I agree 
that the Central Gvoernment, in a federal 
polity like ours, for the sake of the unity 
and prosperity of our country, has to, I 
think,  be sensitive  to the problem of 
regional imbalances. Now, Shri Naray- 
anasamy brought up this issue of sham- 
poos. I had mentioned to him several 
times that there is already a small indus- 
try  exemption  available  up  to  Rs.  30 
lakhs. No excise duty is paid. Betwen Rs. 
30 lakhs and Rs.75 lakhs, there is a 
concessional rate of duty. That conces- 
sional rate of duty can be carried up to a 
turnover of Rs. 3 crores. If there is any 
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other problem, he can approach me. I 
have always an open mind. 

In regard to cleaning powder also, my 
information is that, as far as the small- 
scale industires are concerned, the ex- 
emption is available. I think they do not 
have to worry about because the informa- 
tion that I have been given is that for the 
small-scale industries, -the exemption is 
available. 

SHRI CHIMANBHAI MEHTA: I was 
not talking about the industries. I was 
talking from the point of view of the 
consumer. 

SHRI V. NARAYANASAMY; Mr. 
Chimanbhai Mehta, he is telling me. 

SHRI MANMOHAN SINGH: As far 
as the cleaning powder which is not 
produced with the help of power is con- 
cerned, up to a turnover of Rs. 30 lakhs, 
I think it docs not have to pay and tax. 

In regard to the problems of fishermen 
which Mr. Narayanasamy has raised, I 
have not been able to follow. I will 
discuss it with him later on. 

Then, Dr. Biplab Dasgupta raised 
many issues. He raised the issue of ag- 
ricultural income-tax as well as other 
issues. 

THE DEPUTY CHAIRMAN: Mr. 
Gurudas Das Gupta raised many issues, 
but he is not here. 

DR. BIPLAB DASGUPTA: He is re- 
ferring to me, Madam. 

THE DEPUTY CHAIRMAN: I 
thought he was referring to Mr. Gurudas 
Das Gupta. 

SHRI MANMOHAN SINGH: One of 
the points made by Dr. Biplab Dasgupta 
was that there should be a federal ag- 
ricultural income-tax. But the point I 
want to make here is this. Now, Mr. 
Shankar Dayal Singh was making the 
opposite point that there should be no 
tax on agriculture. That is precisely the 
position now. 

 

 
SHRI MANMOHAN SINGH: That is 

precisely the provision. If, for the exam- 
ple, your entire income is from agricul- 
ture, you do not have to pay any income- 
tax. But if you have income from agricul- 
ture and income from, other sources as 
well, for the purpose of determination of 
the rate of tax, I think the agricultural 
income is taken into account. 

DR. BIPLAB DASGUPTA: Madam, 
may I make one point? 

SHRI MANMOHAN SINGH: Let me 
complete. 

THE DEPUTY CHAIRMAN: Let him 
complete his reply first. 

DR. BIPLAB DASGUPTA: Madam, 
my point in regard to agricultural income- 
tax was that there should be a uniform 
policy. 

SHRI MANMOHAN SINGH: Your 
point was. that there should be a Central 
agricultural income-tax. But this is a mat- 
ter which has to be discussed in the Inter- 
State Council and the National Develop- 
ment Council. This is a thing which I 
cannot do through the Income-Tax Act. 
This would require an amendment of the 
Constitution. 

DR. BIPLAB DASGUPTA: You can 
do as you had done before. As you had 
done in the case of the Panchayati Raj 
Bill, you can do in this case also. You 
can ask the State Governments to legis- 
late on this matter. 

SHRI MANMOHAN SINGH: Even 
now, the State Governments have the 
power. Nobody prevents the Government 
of West Bengal from levying agricultural 
income-tax. 

DR. BIPLAB DASGUPTA: It is the 
courts. It is being held up in the courts. 

SHRI MANMOHAN SINGH: I do not 
know, but nobody is standing in the way 
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of the West Bengal Government levying 
agricultural income-tax. 

DR. BIPLAB DASGUPTA: That I 
know. But the point I am making is that 
there should be a national policy in 
regard to agricultrual income-tax. 

THE DEPUTY CHAIRMAN: Now, 
let him finish. 

SHRI MANMOHAN SINGH: 
Madam, another issue raised by Dr. Bi- 
plab Dasgupta was about the debt, both 
internal and external. In my reply to the 
discussion on the General Budget a little 
while ago, I had dealt with this issue and, 
therefore, I do not think it necessary to 
repeat the same. 

Then, he and some other Members 
said that while the import duty should be 
reduced, the reduction in import duty 
should be so calibrated that it did not 
hurt domestic production. This is a senti- 
ment with which I fully agree. This has 
been our effort and the fact that the 
industrial sector, after four years of re- 
form, has done well, and the fact that all 
sectors of the Indian industry have shared 
in this growth in 1994-95 is a living proof 
that we have taken adequat care and it 
has really contributed to the competitve- 
ness of the Indian industry. This is also 
evident from the fact that our exports, 
after liberalisation, have moved at a rate 
never seen before in the country. But I 
do agree that we should not do anything 
which would hurt the Indian industry. We 
shall be alert in this area. 

Shri Shankar Dayal Singh raised the 
issue of Mexican crisis. I have dealt with 
that extensively in my intervention. 

He also referred to the problems of the 
social gap, the gap between rural and 
urban areas. Well, I do want to say that, 
at the time of Independence, the gap 
between rural and urban incomes was 
much less. It has increased over time. 
Partly it is because of excessive emphasis 
on the import-substitution type of indus- 
trialisation. As we reduce the protection 
to industry, over a period" of time, the 
bias against agriculture and against rural 

areas would diminish. Secondly, if 
Government gets out of industry and 
trade the resources that are available with 
the Government will be available more 
for spending on rural development ag- 
ricultural development strengthening of 
India's agricultural research and exten- 
sion base and social development in rural 
areas. So, I would respectfully submit 
that we are on the right track, though 
poverty grim though it is in our country 
cannot be removed in a short period of 
time. Rome was not built in a day, but 
the process that we have launched over a 
period of time, is bound to reduce the 
gap between the urban and rural areas. 

The importance of water can be hardly 
under-estimated in a country which is 
predominantly agricultural, but 70 per 
cent of our agricultural area belongs to 
the category of dryland agriculture. We 
need therefore, new technologies so that 
the productivity of the dryland areas can 
be increased. We need drought-resistant 
varieties which are high-yielding. This is 
one area where as I said earlier our 
agricultural research base needs to be 
strengthened. This is one area where I 
think, we have not made as much prog- 
ress as we ought to have made. 

One hon. Member referred to loss of 
Excise duty. I feel confident that any loss 
to the States will not materialise if, as I 
expect what happened last year happens 
now. While we reduced the duties last 
year, we collected more. Last year, from 
all sources, we have transferred more 
resources to the States than we had 
budgeted for. We have in fact, under 
small-savings instruments transferred two- 
and-a-half times the amount that we had 
budgeted for. My own feeling is that this 
.year though nominally we may have re- 
duced the excise duties the increased 
buoyancy of production will more than 
neutralise the effect of the tax-reduction. 
Therefore the States have nothing to 
fear. 

Madam, several Members have refer- 
red to the question of passing on the 
Excise duty conccssons to the consumers. 
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I do share the sentiment. Last year, there 
were some problems. We asked the BICP 
to conduct an enquiry. The enquiry did 
reveal that while many industries had, in 
fact, passed it on some had not passed it 
on. Therefore, we 
have to pursue this with our other ad- 
ministrative Ministries. I have already 
asked diem to call all the manufacturers. 
They should monitor that, wherever con- 
cessions have been given, these conces- 
sions, should, in fact, be passed on to the 
consumers. We shall be alert. One reason 
why, in the area of consumer goods, 
these concessions do not get passed on is 
that we have, in many cases, a limited 
amount of competition. We do not allow 
imports. Then, they complain about the 
prices of consumer goods in India being 
high. I think, Shri Mehta referred to the 
fact that the quality of Lux in India is not 
what it is in Hongkong because we do 
not allow competition in the country. I 
think, at the same time, we cannot comp- 
lain. ...{Interruptions) 

Therefore, over a period of time, we 
need more competition- Also we need to 
strengthen the consumer movement in 
our country. We have a very weak con- 
sumer movement. The restrictive trade 
practices in particular need to be discour- 
aged. We have the Monopoly and Re- 
strictive Trade Practices Act. While the 
monopoly part has been diluted, the re- 
strictive trade practices part has been 
strengthened. If we use effectively the 
provisions of that Act, some of these 
restrictive trade practices can be discour- 
aged. 

Madam, I listened with great respect to 
Shri Giri Prasad both on this occasion 
and earlier. I have already covered in my 
speech the points that he made about the 
backward areas. I do agree with him on 
the great importance of science and tech- 
nology development. Science and tech- 
nology today have emerged as the major 
determinant of power and wealth of our 
nation. If India has to leap forward and if 
India has to flourish in a harshly competi- 
tive world, we have to pay a lot more 

attention to strengthening our own 
capabilities in science and technology. 
That is why, in my last year's Budget, I 
had come forward with a specific propo- 
sal. That proposal has now materialised 
in the form of a Bill which is before this 
Parliament. I do hope that that will 
provide additional resources to our sci- 
ence and technology community, particu- 
larly where new innovative indigenous 
technologies have been developed. I have 
also in this year's Budget made a provi- 
sion for 'venture capital funds'. Venture 
capital funds can play a very important 
role in encouraging new innovative type 
of technologies. In fact, the electronic 
revolution in the Silicon Valley in the 
United States is very largely a by product 
of the development of venture capital 
funds. I have made specific provision for 
that in this year's Budget. If the venture 
capital root gets firmly embedded in our 
country, that will provide another big 
fillip to the development of indigenous 
science and technology. 

Hon. Member, Shri Giri Prasad, refer- 
red to the tax treatment of foreign in- 
stitutional investors . I would submit that 
while the short-term capital gains Tax 
applicable to foreign institutional inves- 
tors in 30 per cent, the long-term gain is 
10 per cent. When we talk of domestic 
companies, our domestic system of capi- 
tal gains taxation has a built-in element 
for taking into account inflation, whereas 
in the case of the foreign institutional 
investors the gains are nominal gains. 
What is taxed is nominal gains. In the 
case of domestic companies, what is tax- 
ed is real gain that is being developed. 
After correcting for inflation, that tax is 
levied. Therefore, I feel merely by look- 
ing at nominal gain one should not jump 
to the conclusion that there is disparity. 
If there is such a disparity, we should do 
something about that. 

With regard to the insurance sector, it 
has been my effort to develop a broad 
national consensus. All that I am plan- 
ning to do this year is to set up an 
independent regulatory authority. Under 
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the Insurance Act, that regulatory au- 
thority already exists, but it has lost 
teeth, because the Insruance Controller, 
who existed before, is now an Officer of 
the Ministry of Finance. Now, he does 
not function in an autonomous manner 
and I do believe even if the industry 
remains nationalised, there is a need for 
an autonomous regulatory authority. Bey- 
ond that if we have to move, we will 
have to evolve a particular national con- 
sensus before taking any sensible deci- 
sion. 

Shri Chimanbhai Mehta referred to 
Excise duty concessions reaching the con- 
sumers. I have already dealt with this 
point. 

The second point which he made is 
that the cost of commodity be put on the 
package. I am not an expert in this area, 
but this is a problem. It is a lot more 
complicated. Costs of production differ, 
there are various stages of taxation, there 
are taxations like octroi, there are Sales 
Taxes, Excise duties and there are re- 
bates. All these things make this thing 
difficult, but this is a matter which re- 
quires an indepth study. 

With regard to the point that he made 
for the review of the tax on import of 
gold, well, I have already made a men- 
tion on that. I do not feel that this is the 
most important factor, which still en- 
courages the inflow of gold through unau- 
thorised channels, but I have an open 
mind on this matter. 

Another point that Shri Mehta raised 
was with regard to the brand names. Our 
firms are at an advantage. I feel personal- 
ly that Indian firms after SO years of 
development must get away from that 
mentality that we are an infant. I think 
some day we must develop selfconfi- 
dence. Take the case of an industry like 
synthetic detergents about which you 
talked. That is one area where the small- 
scale enterprise, which produces Nirma, 
has given such a fear of God to a multi- 
national like the Hindustan Lever. We 
must hot underestimate our own poten- 

tialities. Excessive protection and exces- 
sive spoonfeeding can become counter- 
productive.  Also one should recognise 
whether we like it or not, whether the 
World Trade Organisation exists or not, 
we are living in a world of harsh competi- 
tion. You see what is happending in the 
relations between the United States and 
Japan and the United States and Europe. 
We cannot expect the rest of the world 
not to levy duties on India's exports while 
we say we will  not reduce our tariff 
barriers. I think that sort of world simply 
does not exist. I think in international 
politics, in international economics—to- 
day we live in a world of harsh com- 
petition—as I said earlier, there are risks 
and there  are  also  opportunities.   We 
have  to maximise  our  advantages and 
minimise   the  risks.   In  the process  to 
ignore  ourselves  from  the  rest of the 
world is not a viable option. Therefore, I 
feel that while there may be initial prob- 
lems in the Indian brand names, I think 
the   Indian   firms   have   shown   their 
capabilities. I have talked to the Indian 
industry. I think in the next 5 or 7 years, 
you will see at least  100 Indian firms 
becoming multinationals by international 
standards  so that Indian  brand  names 
would become household names in the 
United States. Some months ago, there 
was a  massive  advertisement campaign 
being carried on by the American textile 
industry that the American textile indus- 
try was going to be destroyed by the 
Indian textile industry. If you look at the 
American software industry, the Ameri- 
can software indsutry today is actively 
advertising that their software industry is 
in great danger of being killed by the 
vigour and vitality of the Indian software 
industry. Therefore, I feel that we must 
develop  our  strength.   India  is  not  a 
second-rate or a third-rate country. India 
has all the potential of being a front- 
rankings country in the world. 
That is the spirit which motivates our 
economic policies. 

Shri Mehta brought up this question of 
washing powders and reduction in Excise 
duty on cosmetics. I do not think that I 
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have to apologise for having reduced the 
excise duty on cosmetics. One thing that 
has happened is our revenue has 
increased tremendously. There was also a 
great complaint from everywhere that 
there were a lot of spurious cosmetics in 
the market under the old system and the 
high Excise duty rates gave an active 
encouragement to the spurious types of 
things to flourish. I think we have 
reduced the incentives for them. We have 
collected more revenue. Well, I am not 
familiar with the problem of the washing 
powder. If there is a problem with the 
washing powder, we can always look into 
it...(Interruptions). What I am saying is 
that as far as Excise duties are 
concerned, the Budget is not the last 
word. If there is still a problem, I can 
again look into it. 

Finally, Shri Chimanbhai Mehta 
referred to the problem of moral 
regeneration. I think, Shri Jagmohan is 
not here. He said that we should have 
reforms in administration, reforms in 
politics. The economic policy is only an 
instrument. Economy is not an end in 
itself. It is only a means to improve the 
quality of living of our people and our 
people do not live in compartments. 
Therefore, we need new standards of 
morality, new standards of ethics. I 
respectfully submit that what we are 
doing is a part of that process of moral 
regeneraiton as well. It is a programme 
of economic development. It is also a 
programme of moral regeneration. 
I 

As I said earleir, high rates of taxes 
have been a big source for the generation 
of black money. A large number of 
Indian young men have come to me and 
they said that they want to expand their 
activities but they could not expand 
unless they stole on taxes because the tax 
rates are so high that if they plough back 
their money, declare their taxable income 
properly, they would have very little 
money left with. With the reduced taxes, 
I think we may hope that the old sinners 
may come back to the path of rectitude, 
but the new generation of Indians who 

are now entering the ranks of labour 
force, who have taxable income, can 
grow and also remain honest. 

In the same way, what have we done 
by way of reduction in import duties? 
How have these smugglers, for example, 
acquired an important hold in some 
areas? Smuggling of gold and silver was 
the principal reason why some of these 
smugglers have acquired such a powerful 
influence. Therefore, if we reduce import 
duties, if quantative import restrictions 
are gradually done away with, if import 
duties are done away with, smuggling of 
textiles, smuggling of gold, smuggling of 
luxury goods will decline. 

I was in Bombay as the Governor of 
the Reserve Bank of India some 10 or 12 
years ago. I know that, for example, in 
Bombay, during those years.... 

If you went to a particular market, you 
could get the most expensive catalogue in 
the world and the most luxurious thing. 
You could place an order and they would 
promise that within three to six weeks, 
the things, including scotch whisky, 
cosmetics and all the things of the world, 
would be delivered. This is what we have 
done to our country over a period of 
time. The only way to reduce the hold of 
smugglers, anti-social elements, is to 
reduce the incentive for people to stray 
away from the path of rectitude. The 
controls, discretionary controls, were a 
similar part of the process. I have served 
the Ministry of Finance in many 
capacities. I used to see, in the Ministry 
of Finance, top class industrialists 
roaming in the corridors of the Ministry 
of Finance, trying to get their shares 
valued in a particular place and to know 
when they would go to the capital 
market. These were decisions which 
governments were not really good at. 
Therefore, we have now removed the 
capital issue controls. Now nobody need 
come. The result is, in the process, I 
think, misuse of powers, the discretionary 
authority—and the scope for corruption 
goes with it—has been reduced. The 
same    is    the    effect    of    industrial 
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delicensing. Today, for example, the 
import policy has been streamlined. 
Industrial licensing has been gradually 
reduced. I respectfully submit—we may 
not feel it today—over a period of«time, 
it will tone up the quality of moral life of 
our country. I am not saying that the task 
is fully accomplished. We have a large 
unfinished agenda. It would keep this 
country busy through, probably, the 
remaining part of this century. But India 
is on the right track. If we move along 
this path, we will emerge as a strong 
economy, we will emerge as a more just 
society, we will emerge as an economy 
which has a greater manoeuvrability to 
deal with the problems of 
underdevelopment, underdeveloped 
regions, backward communities, etc. The 
state will become a more caring state. 
That has been our objective. The 
Directive Principles enjoin doing this on 
us. We have paid a lot of lip-sympathy. 
But we have not had the resources to do 
this. I sincerely hope that the policy that 
we are pursuing will increase the 
manoeuvrability of the Indian state to 
deal with these neglected dimensions of 
social develoment. 

Madam, with these words, I once 
appeal to this august House to approve 
the Finance Bill as passed by the Lok 
Sabha. 

SHRI H. HANUMANTHAPPA 
(Karnataka): A small point. 
(Interruptions). 

SHRI JAGESH DESAI: He has 
replied point by point. 

SHRI H . HANUMANTHAPPA: For 
bobble gum and chewing gum, you have 
increased the excise duty. 
Children. ..(Interruptions). 

SHRI MANMOHAN SINGH: I will 
go through that. (Interruptions). 

THE DUPUTY CHAIRMAN: He has 
deal with everything. Excise duty, 
income-tax, detergent, everything he has 
dealt with. Now, I have only to request 
all those Members who have moved so 
many amendments to consider whether 

they     still     have     to     press     them. 
(Interruptions). 

Now, the question is: 
"That the Bill to give effect to the 

Financial   proposals   of  the   Central 
Government  for  the   financial  year 
1995-96, as passed by the Lok Sabha, 
be taken into consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We 
shall now take up clause-by-clause 
consideration of the Bill. 
Clauses 2 and 3 were added to the Bill. 

Clause 4 (Amendment of section 10). 
THE DEPUTY CHAIRMAN: There 

is an amendment by Shri Raghavji. Are 
you moving it? 

SHRI RAGHAVJI (Madhya Pradesh): 
Yes, Madam. 

I move: 
"That the Rajya Sabha recommends 

to the Lok Sabha that the following 
amendments be made in the Finance 
Bill, 1995, as passed by the Lok 
Sabha, namely:— 

"That at page 5, lines 29 to 33 be 
deleted." 

The question was put and the motion was 
negatived. 

Clause 4 was added to the Bill. 

THE DEPUTY CHAIRMAN: Now, I 
shall put clauses 5 and 6 to vote. 
Clause 5 and 6 were added to the Bill. 

Clause 7 (Amendment of section 32) 

THE DEPUTY CHAIRMAN: There 
is one amendment by Shri Raghavji. 

SHRI RAGHAVJI: Madam, I beg to 
move: 

"That the Rajya Sabha recommends to 
the Lok Sabha that the following 
amendment be made in the Finance 
Bill, 1995, as passed by the Lok Sab- 
ha, namely:— 
That at page 5, clause 7 be deleted. 
The question was put and the motion 
was negatived. 
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Clause 7 was added to the Bill. 
Clauses 8 to 12 were added to the Bill. 
Clause 13 (Amendment of section 55) 

THE DEPUTY CHAIRMAN: There 
is one amendment by Raghavji. 

SHRI RAGHAVJI: Madam, I beg to 
move: 

"That the Rajya Sabha recommends to the   
Lok  Sabha  that  the  following 
amendment be made in the Finance Bill,   
1995,   as  passed  by  the  Lok Sabha, 
namely:— 
That at page 6, clause 13 be deleted. The 
question was put and the motion was 
negatived. 
Clause 13 was added to the Bill. 
Clauses 14 to 15 were added to the 
Bill. 

THE DEPUTY CHAIRMAN: Now, 
we come to Clause 16. There is one 
amendment by Shri S. Madhavan, but he 
is not present here. 

Clause 16 was added to the Bill Clauses 
17 to 19 were added to the Bill. 
Clause 20 (Amendment of Section 80L) 

THE DEPUTY CHAIRMAN: There 
is one amendment by Shri Raghavji. 

SHRI RAGHAVJI: Madam, I beg to 
move: 

"That the Rajya Sabha recommends to the   
Lok   Sabha   that   the   following 
amendment be made in the Finance Bill,   
1995,  as  passed by  the  Lok Sabha, 
namely:— 
That at page 8 line, 50 for the words 
'thirteen thousand' the words 'fifteen 
thousand' be substituted." 
The question was put and the motion was 
negatived. 
Clause 20 was added to the Bill. Clauses 
21 to 23 were added to the Bill. 
Clause 24  (Insertion of new section 
113) 

THE DEPUTY CHAIRMAN: There 
is one amendment by Shri Raghavji. 

SHRI RAGHAVJI: Madam, I beg to 
move: 

"That the Rajya Sabha recommends to 
the Lok Sabha that the following 
amendment be made in the Finance 
Bill, 1995, as passed by the Lok 
Sabha, namely:— 
That at page 9 line 4, for the words 
'sixty' the word 'forty' be substituted." 
The question was put and the motion 
was negatived. Clause 24 was added to the 
Bill. Clause   25   (Amendment   of  section 
115K) 

THE DEPUTY CHAIRMAN: There 
is one amendment by Shri Raghavji. 

SHRI RAGHAVJI: I am not pressing 
the amendment. 

Clause 25 was added to the Bill. 
Clause 26 was added to the Bill. 
Clause 27 (Amendment of section 133) 

THE DEPUTY CHAIRMAN: There 
is one amendment by Shri Raghavji. 

SHRI RAGHAVJI: Madam, I beg to 
move: 

"That the Rajya Sabha recommends to 
the Lok Sabha that the following 
amendment be made in the Finance 
Bill, 1995, as passed by the Lok Sab- 
ha, namely:— 
That at page 9, clause 27 be deleted. 
The question was put and the motion 
was negatived. 
Clause 27 was added to the Bill. 
Clauses 28 was added to the Bill. 
Clause 29 (Amendment of section 139) 

THE DEPUTY CHAIRMAN: There 
is one amendment, No. 11, by Shri 
Raghavji. 

SHRI RAGHAVJI: Madam, I beg to 
move: 

"That the Rajya Sabha recommends to 
the Lok Sabha that the following 
amendment be made in the Finance 
Bill, 1995, as passed by the Lok 
Sabha, namely:— 
That at page 9, clause 29 be deleted. 
The question was proposed. 

SHRI M.A. BABY (Kerala): Madam, 
is it permissible to move an amendment 
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and not to vote for it? I want a ruling on 
this. 

THE DEPUTY CHAIRMAN: He is 
moving it. 

SHRI M.A. BABY: But having moved 
the amendment, is it permissible not to 
vote for it? 

SHRI MD. SALIM (West Bengal): He 
is moving the amendments against his 
party's policy. 

SHRI M.A. BABY: Madam, this is a 
serious matter. I would like to have a 
ruling on this. 

THE DEPUTY CHAIRMAN: There 
is no ruling on this. It is only that Mr. 
Raghavji wants me to keep reading, and 
he is dragging my fee.' 

SHRI M.A. BABY: Madam, it is un- 
ruly to move an amendment and not to 
vote for it. 

THE DEPUTY CHAIRMAN: I shall 
now put Shri Raghayji's amendment to 
vote. The question is: 

"That the Rajya Sabha recommends to 
the Lok Sabha that the following 
amendment be made in the Finance 
Bill, 1995, as passed by the Lok 
Sabha, namely:— 
That at page 9, clause 29 be deleted." 
The motoin was negatived. 
Clause 29 was added to the Bill. 
Clause  30—Substitution   of new  section 

139A. 
Permanent account number. 

THE DEPUTY CHAIRMAN: There 
is one amendment, No. 12, by Shri 
Raghavji. 

SHRI RAGHAVJI: Madam, I beg to 
move: 

"That the Rajya Sabha recommends to 
the Lok Sabha that the following 
amendment be made in the Finance 
Bill, 1995, as passed by the Lok 
Sabha, namely:— 
(12) That at pages 9 to 10 for clause 30 

the    following    be    substituted, 
namely:— 

For section 139A of the Income 
Tax Act the following sections 
shall be substituted with effect 
from 1st day of July, 1995, 
namely:— 
139A(1) every person:— 
(i) who has furnished his return of 
income U/5 139 of the Act, or 
(ii) who is required to furnish a 
return of income US 139 (4A) of 
the Act, or 
(iii) who has been assessed to 
income tax by the Assessing Offic- 
er and who has not been allotted a 
permanent account number shall 
be allotted a permanent account 
number by the Assessing Officer." 
The question was proposed. 

 
SHRI        MANMOHAN        SINGH: 
Madam, this is necessary if we really have 
to move towards a tax system which curbs 
tax evasion. As I mentioned in my earlier 
intervention, in the United States every 
citizen requires a social security number. 
That provides a powerful check on tax 
evasion because every payment that is made 
by any institution is auto- 
matically reported to the tax authority. I 
believe honest citizens have nothing to 
fear. If they don't want to pay tax, I 
think, that is the end of the matter. 
Merely getting a permanent number 
should not be considered as a hindrance 
or a disadvantage. 
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These are the reasons why I have 
moved my amendment. 

THE DEPUTY CHAIRMAN: You 
have your right. Mr. Raghavji, it is your 
right, as a Member, to express your 
opinion. 
and move your amendment. Now I will 
put it to vote. The question is: 

"That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made if the Finance 
Bill, 1995, as passed by the Lok 
Sabha, namely:— 

That at pages 9 to 10 for clause 30 the 
following be substituted, namely:— 

For section 139A of the Income Tax 
Act the following sections shall be 
substituted with effect from 1st day of 
July, 1995, namely:— 

139A(1) every person:— 

(i) who has furnished his return of 
income U/S 139 of the Act, or 

(ii) who is required to furnish a 
return of income U/S 139 (4A) of the 
Act, or 

(iii) who has been assessed to 
income tax by the Assessing Officer 
and who has not been allotted a 
permanent account number shall be 
allotted a permanent account number 
by the Assessing Officer." 

The motion was negatived. 
Clause 30 was added to the Bill. 

Clause    31—Substitution    of   new 
section for  section   145—Method  of 
accounting. 

THE DEPUTY CHAIRMAN: 
There is one amendment, No. 13, by 
Shri Raghavji. 

SHRI RAGHAVJI: Madam, I beg 
to move: 

"That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made in the Finance 
Bill, 1995, as passed by the Lok 
Sabha, namely:— 

That at page 10, clause 31 be deleted." 

The question was put and the motion 
was negatived. 
Cause 31 was added to the Bill. 
Clause 32—Insertion of New Chapter 
XIV-B. 

THE DEPUTY CHAIRMAN: There 
is one amendment, No. 14, by Shri 
Raghavji. 

SHRI RAGHAVJI: Madam, I beg to 
move: 

"That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made in the Finance 
Bill, 1995, as passed by the Lok 
Sabha, namely:— 
That at pages 11 to 12, clause 32 be 
deleted." 

The quesiton was proposed. 

THE DEPUTY CHAIRMAN: I must 
say that Mr. Raghavji has gone through 
the Bill. He is really expressing his views. 
He ha* a right to express his views in the 
form of amendments. 

SHRI MD. SALIM: The point is that 
the BJP Members are not there to 
support his amendments. He could have 
come to us. The CPI(M) is ready to 
support him. 

THE DEPUTY CHAIRMAN: I can 
understand that you are ready to support 
Shri Raghavji. You can still support him. 

SHRI RAGHAVJI: You understand 
the amenements and support them. 

THE DEPUTY CHAIRMAN: Now I 
shall put the amendment moved by Shri 
Raghavji to vote. The question is: 

"That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made in the Finance 
Bill, 1995, as passed by the Lok 
Sabha, namely:— 
That at pages 11 to 12, clause 32 be 
deleted." 

The motion was negatived. 
Clause 32 was added to the Bill. 
Clause   33   (Amendment   of   section 
194A) 
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SHRI RAGHAVJI: Madam, I beg to 
move: 

"That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made in the Finance 
Bill, 1995, as passed by the Lok 
Sabha, namely:— 
That at page 13, clause 33 be deleted." 

The motion was negatived. 

Clause 33 was added to the Bill. 

Clauses 34 and 35 were added to the 
Bill. 

Clause 36 (Insertion of new section 194J 
and 194K 

SHRI RAGHAVJI: Madam, I beg to 
move: 

That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made in the Finance 
Bill, 1995, as passed by the Lok 
Sabha, namely:— 

That at pages 13 to 15, clause 36 be 
deleted." 

The motion was negatived. 

Clause 36 was added to the Bill. 

Clauses J7 to 47 were added to the Bill. 
New Clause 47A 
SHRI RAGHAVJI: Madam, I beg to 

move:— 
"That the Rajya Sabha recommends 

to the Lok Sabha that the following 
amendment be made in the Finance 
Bill, 1995, as passed by the Lok 
Sabha, namely:— 

That at page 16, after clause 47, the 
following clause be inserted, namely:— 

,47A. In section 271A of the Income 
Tax after the words by way of penalty 
the words "to maximum amount of 
rupees five thousand" shall be 
inserted." 

The motion was negatived. 
Clause 48 (Amendment of section 271B) 
SHRI RAGHAVJI: Madam, I beg to 

move: 

"That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made in the Finance 
Bill, 1995, as passed by the Lok 
Sabha, namely:— 
That at page 16, clause 48 be deleted." 

The motion was negatived. 

Clause 48 was added to the Bill. 

NEW CLAUSE 48A 
SHRI RAGHAVJI: Madam, I beg to 

"That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made in the Finance 
Bill, 1995, as passed by the Lok 
Sabha, namely:— 

That at page  16,  after line  38 the 
following be inserted, namely:— 

48A. In section 271B of the Income 
Tax Act after the words "by way of 
penalty" the words "to a maximum 
amount of rupees ten thousand" shall 
be inserted." 

The motion was negatived. 

New Clause 48B 
SHRI RAGHAVJI: Madam, I beg to 

move: 

"That the Rajya Sabha recom- 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1995, as passed by 
the Lok Sabha, namely:— 
'That at page 16 after line 38 the 
following be inserted, namely:— 

48B. In section 271 D of the 
Income Tax Act after the 
words "by way of penalty" 
the words "a maximum 
amount of rupees ten 
thousand" shall be inserted." 

The motion was negatived. 
New Clause 48C 

SHRI RAGHAVJI: Madam, I beg to 
move: 

"That the Rajya Sabha recom- 
mends to the Lok Sabha that the 
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following amendment be made in 
the Finance Bill, 199S, as passed by 
the Lok Sabha,, namely:— 

"That at page 16 after line 38 the 
following be inserted, namely:— 

48C. In section 272 A(2) of 
the Income Tax Act after the 
words "by way of penalty" 
the words "a maximum 
amount of rupees five 
thousand" shall be inserted." 

The motion was negatived. 
New Clause 48D 

SHRI RAGHAVJI: Madam, I beg to 
move: 

"That the Rajya Sabha recom- 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1995, as passed by 
the Lok Sabha, namely:— 

"That at page 16 after line 38 the 
following be inserted, namely:— 

48D. After section 234C of 
the Income Tax Act the fol- 
lowing section shall be in- 
serted namely:— 
234D. The total amount of 
interest leviable under the 
above section shall in no case 
exceed the amount of Income 
Tax." 

The motion was negatived. 
Clauses 49 to 92 were added to the Bill. 

THE DEPUTY CHAIRMAN: Mr. 
Chimanbhai Mehta, are you moving your 
amendment? You are not moving. 

 

 
THE FIRST SCHEDULE 

SHRI RAGHAVJI: Madam, I beg to 
move: 

That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made in the Finance 
Bill, 1995, as passed by the Lok 
Sabha, namely:— 

That at page 25 for lines 11; to 17 
the following be substituted 
namely:—  

(1) Where   the   total   in-
come does not exceed
Rs. 50,000. 

NIL. 

(2) Where      the      total 20%       of       
income             amount  by  
Rs.  30,000  but  does total   income   

 not      exceed      Rs.
1,00,000. 

ceeds Rs. 50,000.

(3) Where      the      total Rs.    10,000    
income            30%       of       
Rs. 1,00,000 but does amount   by  
not      exceed       Rs. total   income   

 2,00,000. ceeds Rs. 
(4) Where      the      total Rs.    50,000    

income            40%       of       
 Rs. 2,00,000. amount  by 

which 
total   income   

The motion was negatived. 

SHRI RAGHAVJI: Madam, I beg to 
move: 

"That the Rajya Sabha recom- 
mends to the Lok Sabha that fol- 
lowing amendment be made in the 
Finance Bill, 1995, as passed by the 
Lok Sabha, namely:— 

That at page 25 for lines 22 to 26 
the following be substituted 
namely:—  

(1) Where   total   income
does     not     exceeds
Rs. 24.000. 

NIL. 

(2) Where   total   income 30%       of      
exceeds Rs. 24,000 but amount  by 
does     not     exceeds total   income   
Rs. 1,00,000. ceeds Rs. 24,000.


